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TE—HET
AHA (T.U9.T.) PP 3Tary &9 (Affordable Housing Area)
AHP (T.T9.4Y.) fperacT 3mary Aifd (Affordable Housing Policy)
BSHB (fr.3r.3m.ar.) feR U= 3marw @S (Bihar State Housing Board)
CNA (d@l.ua.1.) P Asel ToidT (Central Nodal Agency)
DA (31.T.) STITW &  (Developer Area)

DLPMC (3).Tel.dr.ua.dt.)

DU (3.7,)
EDC ($.31.4.)

EMI (3.TH.3TS.)
EOI (§.31.8.)

EWS (3.3 TH.)
FAR (U%.T.31R.)
HFA (TI.U%.T.)

forem T Aster wa 3regsaor GfAfA (District Level

Planning and Monitoring Committee)

g E?-Flé' (Dwelling Unit)

e T A [e<h (External Development
Charges)

A®P fhed (Equated Monthly Installment)

ISR & 3fPcate (Expression of Interest)
NfIF FT ¥ AR (Economically Weaker Section)

qdel a Ui (Floor Area Ratio)
Feadh fow 3@ar (Housing For All)

HFAPoA (T¥.U%.T.HN.31.0.) @b o 3mag &y & st (Housing For All Plan

HFC (TT.U%.4T.)
HH (T9.T4.)

HIG (Tw.313.5i.)
IDC (37S.31.4.)

LIG (Tel.37S.3M.)
MIG (TH.31S.51.)
NABL (U.7.d).Td.)

NGO (Ue.3M.30.)
NHB (¥.Ta.4d.)
PA (W.T.)

PDA (W1.31.17.)
PPP (dt.dt.dY.)
PSE (f.ug.3.)

of Action)

Tar T & &uelr (Housing Finance Company)
IR (Household)

T 3T g91 (Higher Income Group)

MURHT E=AT fhrE Ye<h (Infrastructure
Development Charge)

fAFT 3T Tt (Lower Income Group)

LA 3T G97 (Middle Income Group)

gdreToT 3R AR GAERIenit & fow I
YOI 1S (National Accreditation Board for Testing
and Calibration Laboratories)

IR T Gared (Non-Government Organization)
Tl'gl'q 3 ¥ (National Housing Bank)

Irotar WIfA$R (Planning Authority)

uRASar [ Tt (Project Development Agency)
e el drefier (Public Private Partnership)
dAfae a9 & 3TA (Public Sector Enterprise)
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PWD (tfl'.?,s_o{.a'.) Aep fAATOT fIHmeT (Public Works Department)
RFP (3R.UG.4Y.) UEATd &7 3THAAT (Request for Proposal )
RWA (3R.3eeT.) fAarlY AT HG (Resident Welfare Association)

SLRS (CH.US.IR.TH.)  Afe T& TaOT Uslihd HEAT (Slum Level

Registered Society)
SLSMC (TH.US.TH.UA.H.) Tod T Fpid Ta IHgHaor FfATT (State Level

Sanctioning and Monitoring Committee)

Sq.ft. (T.FT.) T fiec (square feet)

Sq.m. (T.3.) Tt T (square meters)

SRPA (TH.3R.UL.T.) Aferet gt gafdera A= 87 (Slum Redevelopment
Project Area)

SRRH (VH.IRAIR.TA.)  HAfed Sl JAdTd T GATIhE HarE (Slum

Rehabilitation and Redevelopment Housing)

TDR (€1.31.31].) TN fadra 3SR (Transferable Development
Rights)
UAN (Y, U.Td.) gfas® o@r AT (Unique Account Number)

ULB (. Ter.dl.) AE T fABRT (Urban Local Body)
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1.1 SIOET 2011 & SR SGEAT IMHR, AN IIRATRS ATdhs 3R T8 Aard o HHr

Population size
Number
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STUET 2011 & ATAR ST MHR
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[« ]
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2001 2011

MPersons M Males B Females

Particulars 2001 2011 CAGR As projected from Remarks
Census figures/As
per State Data
(March 2015)
Total Households 13982590 | 18940629 3.08% 21394814 As per Census Data
Rural Households 12660007 | 16926968 2.95% 19012414
Urban Households 1322583 2013671 4.29% 2382400

foig a9 2014-15 9 AER & yRaRT @ Hw=T
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100% 20S0TH0 / Y000 I o ferg), =1 ﬁ@qﬁ H PIg 3msra (Y avgel el Sme o
ASe— 3% & I AYGS U4 WIATE Aedd URdcd & |1 dr] 81 |
2.2 Z0STIOTH0 / TAOTRZOGH0 TS (FTHe) # AFHM Ao & fog foll STau”l & maf¥a &= oI
39 i & ol Hicare @ Wiy =g fefaRaa dfse &1 Sudy fbar @ @
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@  Afed—2 STARI & oIy UrcdEd & 9 ol Saawi g™ ol 4f R feeract smardr &1
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@ qI STAW b W1 WM P TSR gRI 07l Tep G (971 <gH) ITIRENT R0 BT “plisy IR~ &
AR W STAR gRT YIS SrRevl Ay # S fhar som aifds we—<@ra wdet wrd far o owe |
ATl & mdfedt & sfErar @l i Bidw AR A ST A1 FhT ? |

B, QT STAR T SR FERT BIe TaT § A AlSd oidl /RIFR UHIeR SaadR &1 SIgd iR
AN TR S QRI BT IS R (U S & qHI & §9 AR BT U3 STAWR Bl ol
3TaRIEH BT |

1. S0STIOTHO / TAOSMSOSN0 Fete! & 0T & foy SaauR dal & 0T of |HT A7 30 &1 Gl |
IAHT T 1907 BT |

o

3. W Jcl § oTidR® e B BT g BT 98 SaauR gRT fhar Sg | WiEl 9w WReR g’
JraeRa Fad ea R T2l Bl &1 981 B BISdHR, F0ST[OUH0 / TA0RMMS0SN0 HeSdh & MRS fddra @l
SARTT ATRRN & o @1 srgAfa S g BRf |

31, SAAUR ATl BT IO THOUOTHOUHORN0 §IRT AT UBbR, fESg 3R waa fafiesll & gar
T yarSy va fAfrEl & i FeiRa arues! & SIgdR B |

T. SMAR SHIRAl DI AMD [Soled, AT &F H & S drell gfaurg &R i & fafrder
(TorRerd) wfy @1 siferad (S0311031T80) & |HY B AT WA= AR & AFART & FHI o & S |

3. W TR B OM R STAR WM UGR BT &1 A d R Ao &1 a1 [ xaf=m ($is)
TR B AR AI—ARI WHIH & YT B+ BT G0N TF |l S TAT /D] G Aledd Yol Pl 7|
GRATSTAT &1 Jofdr JHT—u SR - & foly S0S0TH0 / UAOINE0ST0 Tedh TR Py Yoo el T
STTUAT |

S, gUs Ay [ afed fear S gwdfad € 1 |l el vy witeRl gR1 “amsr AT # g
IR, gre W H W AT 3R W UeR gRT 96T SUART Al & fAf=T dfsal & arefi=
faafyd v 4 a5 e SRl § a1 $0S<TH0 / TAOITS0S0 e & oy 3 aroiH, rfdwnfia snfe
S it a1 fara sl # fhar S |
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5. Atsa—5
Afe™ I%i (W) g4 &R gAfderT e (THO3MR03MROT0) & forg fodiodio (i Aol wrfier)
5.1 garas iR uRfEeT

Afe gl (%), gAfder iR gdid afed wedl WRal & foau orard & Wl uggsll & 9 8g
A%, FAY NI ST g9 & ISaed F I Afeld gl fd—2011 & 7HY THOIMOSMROTAO URH
PR B oy 9 Hied FuiRa By v 2| died Ry &1 o9+ dn uRAGHT &1 e 3lfe & a3
A da9fd @t geR @ ol oF ?g o9 W Wigfa ok rgsanr afifd (THOTH0TH0THOT0)
meR B |

5.2 gferm IRTAT @ yeR IR e & wraw

Afer aRadl & 9 gBR A affed fBar S 2 iR 99a e & oy dggaR Afsd 3 SITg

ig 9 BT @i Afe IRl & YBR faerd & gy (diee)
.| Eer (= ¥og /Nefd / oIl 3o ugell Rerfd H (891R1Q)
| TS ersEl /A /R R yAfde (Jed 5 &)
[REZRECIIT Y R WR AT AR YA
2 e (dted 5 @)
RGN AR & Jfaid
e fac (Argshl W)
4. %%ﬁaﬂow@ RITAY I ¥ e & A |
30 §IRT $ARIG, I+1d DAl
/ QAGHN BRAT (Jse 5 )

5.3 pHag gfesi

RIS & TSV HRA, T dHh1d! IR Temae Fof o qen @deror &1 & fag dosiovo &1
|qA g9 ATl BT W SR Al B Oy THOSIROIAROTH0 =g fTell URTRIeGR (S10uH0) @l
JFegert H U e WG Ao Ug SgsavT A (SogdodiowHowo) e udbR a4 1g St —

[EEIERICEIN 3rege]

Heg 0010 BT JiF BRIUTAD YSTBRI e Afd
fqoxT03M0dI0 & THOSI0 HT Ul (wriuTed S1fiaT) Sl
IR FHTE! SR
ITHSH YRTDHRI Ty
Tag TORAT0M0 BT FfeI=Iier rf¥iar NESY

el Afer i sraRerd 8 S A arel funT / wifdreR /dodlovo & ufafafer w1 den et
qafdd AR Y fhar SQemm | S Y & W@rl Bl SI0vdodiogHodI0 & F dodi H W & W
H AT ST |

5.3.1 uRareT e ToiRil (foSton) &1 fAvia wem:

foren i Ao iR s Wt (Slotdotiotodl) fafl @ #fem e & fow gafdem
gReET fRerfed & ?@ YlosloTo (Uﬁlﬁ\_ﬂ:ﬂ fera voiii— ﬁo?ToSﬂoﬂﬁ/Ho@ﬂoﬁ/ﬁW PIHEEAR
anfe) @1 ol axaf |
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5.3.2 ®Ne [T B Al 9l Bl 91gd digqal @I SifH ®U o7 & fofg wenfie wderor faar
SITQIT | T8 SHodMgoTdHo WiehM R fhar Sy | MosloTo MR SloTdoGloUHod I8 HRI fhwl 3
JeTH ToikdT BT TS B Tl © |

5.3.3 Afed I=N & diggal B YAONGHRO: RIS faer goidl (foSioy) Afed awil @1 @iggal
S g, O Wdg W A H fuer B9, muRy A @Egd WR SUAl Gd °F & AR b Al
|qraSTe A SN AT | Ufifear oo 8 $9 A B4 15 Al &1 99 faar Sem | Aifed @ &
SRM T[BQ MU W Y&l Pl A4 b 96 gRA e goill diggal @ siftm wu <l
QOWOﬁOWOQﬂWWﬁﬁWﬁWEﬁTﬁI

5.3.4 wifi@ (Tenability): fH & =ik |fed Afe ax@ @1 @iEgd @ 3iftm v <4 @& 918 f
G A I Bl W), SR AT & WU A difcag fhar Smem S i @l i, w@reed den
Rl BRP Td Aldbiedl & Hga a1 [HAl I vy & &= 4 @ S| 59 fawy o
@oWoﬁoWo@ﬁwmgﬁjﬂl

5.3.5 #fed s=it gafde &5 Slotdodlotodlo HYUT UfEAT &1 A0 ST iR 50 Hae H
AR e 8rit |

(@) afe Afe T a%h W &1 1 afed ol @ d1Egdl & IR & &9 ¥ 9 839 @ oy =) e
AR & FTAR FSHI Td STl b1 S B Fawelm HI g |

(@) AR W DI FSDi 3R Tt MR & folv smuferd &= &f vie faar S |

(1) S¥® 91, VAT Afed 9l @) diggal & AHidl R JARUd Wlell &3 B e[ # @M Sl it
I8 &F Ao IRl & d8cR fAd & =T 3 WY | 9 &7 &1 SUAN Al i1 gAfdHrRT gRATST1
& & fo fovar S R Afod 9t geard aiRareTr & (THodRodloy) dal QT 3R I wd |
Ao W fAfed fhar S| I8 §9 WA @ el BT b UHodRolloUo & SfEfH T &rF Afer
TN BT dregal b fF B &5 | s e BRI |

(&) I8 GHodRoUloYo PR “Udld &= Ud “STTuR &= & wU § I 91l # g7 8, g I8 1 f,
YA &3 T IR GHodTRo3RoUdo &1 B URH fBdT ST 98, ol UHodRololo & 66% A &4
TET B |

5.3.6 wfer sl @ Sre (@@fdw): $9Rig gafde den S fOxig gd deiia dR R asid a9

% forg Woloo MH—Ur &1 Afeld IRTAT BT TISH TR (Forvey) H W W TR &R Fa |
U AEdg Afeld IRAAT BT b IRATSTAT AT ST |

5.3.7 #fed sxft & diegdl o AR Afod I @ @iEgd), W@ vd dfed awil gatE
RASHT &5 (THodRodloTo) BT AFHIGT THoUATHoTHHIo I U &1 & ueard Hloglolo §RT Tag
ERT A g |t HEfRdl T <7 =g ofu Aifew a8 R AfeNgfad e |

5.3.8 9 &1 FWIAROT: SloUdloUloUHodlo HYUT UBAT P A0 Bl AR 59 Hag H Foigesry
g B8R |

(@) wmft #fem aRaA & fow:- THoTATATHo gRT AfeM el @1 digqal, wml Refa 3k
THodRolloVo & 3iftM wU a1 & 18, Hag T 60 (W18) oAl & Wiax gf1 &1 famr fsh amra &
ol Wi & MR W A BT FARIT NoSloTo B A BT | AFHRIAAT ovelTofo, WodloYo B,
THoTAoTHoYHoHo BT WoSloVo T&- BT ITABR BT |

(@) Ig—wr Afem IRaal @ fog- af go@ el el ok fafeEl @ o= ogag &1 ar
WoSloGo S Haal & A B Uishar URY S, i g8 afer awdl Wl 99 Se | el 81 S
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W, WoSloUo ERI TH AW &I AT SR Py S & 60 oAl & fiaR Hag  fawmr
THoUdoUHoTHoHTo & IJAG H a8 {[H, 47 &l ara & ol W@l & 3MER WR doslolo & M
BRIART B | YogloPo §RT MYa HATeR WRIHel 39 vy # Herar & | (S IRRre—)

() IFiaRYT B forg:- rHiaRa fey S arel sremlt Aferd IR, srg—sremll #few aRTal a1 ey
Ao IRl & oy THoUAoUHoUHOHIo ERT RIS WU IAIfad IR d &l fafed fear
ST 3R Hag fmT g1 60 (W16) &A@ fioR yff o= foelt o & Oof w@ifia & R wR
ﬁo@oQoWﬁﬁmltﬁo@oQomﬁWWWWﬁWﬁwm(é@
TRRTC—®)

5.3.9 gmifore — anfdfe wderor: |few sRTAl & uRar &1 amfie—anfefe ademr sHdle ser @
STANT | AT W JodAT 081000 /AR Hle ¥ Gie B fHAT ST d1fds THodMRoRoTT & ATde
H Qe ¥ Gfa Avel &1 AR a7 9 | s9e ifaRed al amifiEl & forg "e &
IRAR & | FERI &1 it RPlS & wU H AT ST | SloUaodloTHod Yol Ufsar &1 args@vr
T 3R 3 ey H foofaerd e gl

5.3.10 iftm = @ gEOieRe T8GR Sud @ AgER URISHT e Uoiil gR1 |ufed
AMISTH—3MH s B T Hag B THDNI S oIy TAT TAT FeId, AR AR I AFT BT B
fu &9 9 o9 uwe Al & fou adeife ema # S S| e W S g b1 e
THoUcToTHoUHoHo ERT IRIPG ®T QT@I—CQ_CT SloUdloUloUHoHT gIRT \’ﬂ—j‘:méﬁ g fafr e
Sia—vsdard &R R S Sl & MR W Wosloy Afeld awil & uRARl @1 3ifoM & TR &
IR IfT TowMofTo WoSloto T B @I, gHIed & U SU B W Mar™ B Uwgd BT |
SlovdofloTHodlo YUl UfaT &1 rgsravr ol iRk g way # fofger) fer 8rft|

5.3.11 dsiigd |RRIE & o7 dfe gl & Fafial & gl & Agded & d1e, dag T84 -
e (Ffe overTofo dlo€loto 7 &1 @) & WEANT A WoSloUo ERT AMUH AHID AHEa! BT T
TR Ao TR WY Uolgd VR (THoT0IRoT™o0) BT T3+ faam g |

5.3.12 Afe q=N ®RY Uoligd ANRIE (THoTA0RoTHo) IR Ao fawra goidl (floSioto) &
I PR UR SRR BRAT: Y-+ Ufggdl BT Ui B & [Tl THoT0dRoTHo, YlosloTo AR
Tag FovRTofFo & g HIR TR BXER fhaT S | #fed FRR SloUdoUloTHo™o §RT A4 YosloTo
BT SUALT BHRIAT ST |

5.3.13 THeRI FHIUME SR fHar SME 3RR @ 3R WX, UHodRodRoUdo & foly EHaRI (UrdT)
JHOYS URAR & AfESAT YL S A AT URAR & YR U U4 SHD! gl & Ggad A H AR e
IRAR H P TIWD Alzell T 7 & dd A U9 AWl § URIR & oY e & 9 H SN fdhar
ST | I8 U F1 TRl & 199 WRBR gRT PRI &R IR TRBR I gos]oT¥o IMaRT U Bl
JAYBR <IAT| IE T U5 SHART el fBar S Far iR genfafed 491 vd val &7 oo by
T W EloUdodloUHodlo §RT §9 ¥Gg fhaT ST AH |

5.3.14 yRf% S SRR 3fTdes @ ufdgan: I8 uRRe—T § uxga i & @i & STgaR 8l |

5.3.15 @t |uA: THoUdoUHoUHoHTo & JAGT & YA &, UHoARo3RoTdo RIS Bl Hfdal
BT ST |

5.3.16 #egad] mar: SlotciotloUHowilo gRT SrgHifad Al axards & dersil 3R wal & SR Fef
YA 3R SUPad AMT S aTell, Hegad| JATard $I Jaer |idardr a1 dlodiodlo gRITSTT & Aol
STAR & AeTH F YosloYo ERT AT YT | Hedali AR & foy ART fewd yraem g9 iy &
JTIH—T & IR BT |
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5.3.17 fior & SRM THoUWodRoTHo & wWewiian: ol Afdfy & SRM dloSloto gRI
THoUdo3RoUHo & IMMHA G ¥ RI-T SIQ difs o7 a1 I[oraan &1 Aifore sideror gifead
o < 5@ |

5.3.18 @& &1 gRT BT SR UREURMT $I |iuAr: $ R 81 I & 916, GRAGHT [GH UeaR
ATged UfhAT & AJAR AR gl Pl IEGR AWM HI AU M| AHERI &5 R AMHRI
FRIGAT & [IEE & YA Afeld Il TR Uoilgd dbrRie! (THoUdAo’RoUHo) &I |iu g
ST |

5.3.19 srrdesT @1 9fhar Td WA BT SRIAROI: 3fTde & Uishal, drmrRil & e &1 YIdH @i
BT BXIARYT GRRIE—T ¥ fay 7y iferra feenfdel & gar sn |

5.4 dfsa 5 &: 3R, Afer R gAfa® ¢

Jfe a#fed sl W 9 R 81, 98 98 e WOR B JH /I TSR B qH / Towllofo B
I /el o wifafds wffer a1 wrdfe &85 & Susd o g 8 ik afe 98 i faxf weaygt
A TG & fory sifaria: ouferd 1 &1 a1 Ul |fe 9wl &1 gAfderd @ R fBar Sgr | I8
fa@r fodloto gRT Aol STt & AT I Wotlotlo TgfY WR fHar &1 F&HT a1 TR & wY &
PR FRA gY WY fHAr S Fo| 39 AT & fE fdd tHoudeTHoTHHIo 3R SloUdotlouHowlo
T RIS JJAeT W UloSlolo URIE Hfed I&il & foy Refd & IR w uRAeHT &1 WRaT &
FIAR SWH & FAGH I W I8 SR BRI APl | YloSlo¥o T TN & fou fgad Wodlodlo
AgeR WY B FErar o1 (@R & foy <% aRkfre—¢)

(N

, Hlcl

5.4.1 drodiotdlo Afsd WR fddm: 39 A & AST (cliw ol wrfieN)) FeM 99 & Seed 9
eNﬂl?!5gviqm3ﬁ?gﬂ|q¢|ﬁﬁmﬁiﬂqﬁaﬁwa§%ﬁwiﬁwwwﬁ%§ g
THo3IRoARoTdo & fdbra I Hafdd uRASTHRI &1 T o 8 UloSiolo 3R ol Saauri &1
el Arfler) @) @rEven FuiRa &=ar 8 |

54.1.1 g e 9F®: 30 Susy & I gRATSERIT @ WAl b fou Woslolo gRT
f=forRaa srfeard faera et &1 uTe fhar siroe, S s gxdras &1 ' sem:

(@) HEdT AM®: UloSloUo I8 Y@ & b gaaiq &= # ufd Udhs AN sHgdl (aM
SHE /UHS) B AIAA THoRodRoUdo & foIy UAGT SUSY & AR 8FT|  (RIAAH 250
Z0SIOVHO / TAOIATSOSH0 ST Wl Tehs)

(@) ffa 9 STENT 9@ THodRodRoTde & forg JRfera Ffid &3 &1 5% &1 e ge™ &
gHMER] Ud AHEe Jlawril (@ o1E 2) & wu F fhar s | S99 ¥ FHT &3 @1 3% favy w5

H TS B GHFEN & foly JRIEM fHaT ST | ST UholodiRo g0 A SUANT fhar SQm 98
TH03MRo3RoTdo & Gl MHd &5 &1 f2war grm |

(1) THoYodRo: 9 Hied & 3MEiF URAGHT & oY 3ifedad A THolodRo 35 BNIT| Ife gAdrd
&3 & UHoUodRo BT WRT JUYdd & ST 81 Al ISHBI IUAN ol STAR §RT STAUWR &rF H fBar o
FHT T |

(@) TR AMAN P B HE&: oN STAR §RT WoSloTo &I WU WM aTel fFHfor & S aren
THoNRoRoUdo AT FHISAT Pl AT BT Sood o8 axdiasl H SfectRad erft| fafor wdeeh faey
fqeRor & Ar—rer gAai & e o Owga SR W 9 Swids &1 R s8R |

(S) TS @ THMERI SPIE AR FTARID &F: YAaid & § STAR gRI [ABRIT IR Sh1sdl 3iR
AFHEIRI® &3 N 3fTded 3R Udee & oy dloslovo &I AT &1 ST |
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5.4.1.2 foof STaTUR &7 =T+:

(@) et @ gfEar: ol ST &1 T et ufernh (AT ufear & wreaw | fovanr smoem |

(@) yr=ar Aves: QST o gfear § 9r7 o arel ol SaduR A Idt arel vt § A T arsr
AMUEE TAT dlefl © SISl H QU Y ATUGST & IMMUR U STEdl Ul B |

() froa RPfeR: THo’IRodRoVdo SHISAT & AR JAard &3 # ol Saow gr1 el ue
DI gHMER] IR AMEIe JAu, S gRASHl e UieR @ :geh dur Sea &1 fFHfor
FeIiRa ATUes & TgAR BT |

@) T @ Reflex: oI @ forg ool STawR gRT SfeaRaa Rarad wi diell o ™ &1 Auds
BT | F1a¥ ore™ (UTe) a1 Seaad UIRaH SfeaRad &+ arar Ay 7ol SaarmR aiRaren & fog
JA AT S| a8 R B9 dell s 9 & T8 el & AJER Yloglolo BT AT SHD §RT
freat # g gr |

(€) Raracht w1 &1 Pras: RIRRT B9 &1 gae JRefa g8 i & orfid a1 59 R gRT
GIoTa “srerg (8”7 H a1 IH fhar Sewm | Afe Araede 81 1 Iog ARGR 3 AT PR Fhall ¢ |

5.4.1.3 A sPHIEA BT ATGeA:

(@) 3a Nfa § QU 77 FHag RO & A@EHl (HSHT 53) & TR HoLloTo URANHT & foy
TR BT AT Ud 3if e BT | YosloTo U8 BT HdeR R iR favasaig IR—aRar)
RECEI (Q?[oTr‘ﬁoSﬁo) T SloUcloUloTHOH! gIRT 39 FeeT H 73T foxdt o ol & Ard | BN |

(@) SaemR Wl RO HAT NG R qAT AR B 3Maedd WAl UG dR AEg o &
GHAT & oY SRrafd w0 # FEANT BT |

(M) aRRre—T & gR1I—3 # afoid ur=ar &1 Al & FIFR U SeXY o arel ARl — 3fmded ugfd
% Rrgrl & AR dg U=l YHOYE /I arell Bl GlosloUo §RT ded UF SN By TG | 31T
g A1 Suey fdar o & fb I8 ghwed a1 &1 v f6ar sewn fo {6 @ ukarern # i
THo3MRo3RoYdo &I T Urd ol & eifes &1 oy aifs 9 Sudy & srfi fAffd 9w 9=
SoScIoUHo IHIS B SUANT USH & IRATIT Afer IRTAT ¥ AT =IAT Ur=al YAOYS &+ drel Afer
T & ARt &1 smded & forg far o | |

(&) UTSAT YA R dTel AT Bl GosloTo U AT SHISAT @& 3fded & folv I WR$GR
BRI JARRIIT R TR THoRMRoIRoVdo IMafed H |

5.4.1.4 STAR &F BT SYART: AN AT AR Ha= AG fAfFAEe & e iR 39 -ifd & Suddr
% A o) STAUR AR Td FIHIS TRATSARI Bl TR B @ oy STAUR &5 BT ITINT
M| Al 9 &1 Wi arel TReR @ |Jafd U ogafa < 1 & axares § aRaifia 9ot ofiR
ol & TR, STAWR I & Bl WoSloYo ¥ T WA & AR W U BT |

5.4.1.5 3= wicared iR Rara:
3 UTaUTE © M gRATSHY =ferRad uicars 3R RImId a= &1 urs 81

(P)BREg® AR UfHAT: $9 WaUE & JFefd & uRASHG aH= Tl § genfafifde srRecd
A UfBaT &1 ura B |

(@faf= 1, 99R IR fnfa o1 & 8e: 39 UrauE & AdiF @l uRASg, e wik, o
R TR | ge & UTA B, Sl Ya & & faery a WAd g
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i. 9= ST Wepfa UeRT @1 wWiafa B 3 ge;

ii. wE I Ferl afe & a1gd /U faert y9Rl & YedE 9 ge;

iii. 9= AT STgHIET ToIRial §RT Ufenfi ST e 9 8¢ |

5.4.2 A9 NodloTo ERT THoINRoIRoUTo BT fah:

ORAGHT fa®r Goidl gafig, Afod a&ll gAfde &1 &Rl 9 W[ @R @il | dloslovo,
THoUdoTHoTHoHTo & AR I S / Bald Al &3 & Iqa4 (YoTHoo) Bl BRI Yol
@ wY H 3G qHl | W "Eal ¥, FrefaRad fgid orp 8,

5.4.2.1 gafed &3 9 THoINRoIANRoTdo
gRT 54.1.1 3R 54.1.3 # v 7v Rygia smawae uRadai afd, ar] 87 |

54.2.2 Sqaw &=
5414 ¥ f3g U Rigid smavgs uRadHl Af2d, dF] 8N | s9a AfdRad Woslolo AT A &1 fam
FX AT Godlodlo gRT fAafid &3 a1 fordll o died W el & & foy wads grfi |

5.4.2.3 grared &Rk Rara
gRT 5415 & AefF A T Rrgla, smawass uRad=i afead @y 8|

5.4.3 o= WHR B 1 R Ao TR

54.3.1 = PR & YH WiH@ drell goigdl Afe IRTAl & Farfil o1 sma ueM &-d & forg
HAEE & B0 # Afed IRGIT & gRT a@d H oy TU IT1 Y R Wi+ Afe a&il &1 gAfdar
A1 AT | IR BT S0 4, YA BT AR AT A1 WA Toldl & gRT ST Mgl A7 Y U dA &
foy Toivll 0 TROGR | FEANT of I | ARG Ao R & ARl & oard & gl SudnT #§
ol T A B Y S ARER DI Yol A B AT T8 o |

5.4.3.2 N Afew g% gAdeN  gRASHRT & foy, s SRER @1 QIR 1, 997 U, &5 3iR
RIS WRBR I AJM AR AfFS! U B & urd 8 |

5.5 dAfea 5(@): RIaRYT 3R gAfdH™

IR Yerat & Afer aRaal o a1 sr=e, e A, g1 dfed © sefia gem afdid smars ufRarsirai

H RIEaRd fhar ST |

5.5.1 RAFIARYT ®Iet: ARV WAl BT gA1d, Afeld IRAAl BT IR Sfel | {6 &1 @1 8 S9
&3 & AU eFl & Sfaid fhar s | fAfafde R # e dRA g gl @) U &
ﬁaﬁﬁﬁ?mﬁwwgﬂm BT ST AT | el BRIY 7Y AT il &3 Pl ARfar fhar
SO 3R 39a S WiivH 3 F9d ¥ & Wik STt &) form Srgen | eriaeer & forg fafed
wrd, Ifs ®Ig &1, WoSloYo &I &9 o & f&am Seam | U i W) Wololo, FoSeoTHo JATardl
BT et s | (@RRre—a A <)

5.5.2 faey At § —@ri &1 AR Al IRGAl &
%%WWWﬁW&ﬁ@W&ﬁ@ﬁW
B /R WRER B IT A3 IS, Yoid Mfe SR 31y goivy El
T aTell Yol WoSloVo §RT Wag #Afer il &= § |dférd 3fik urs v 1

s, @
Ea
B
s}
]
|
3
S
)
A
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Uiy 3MMaT SIS & AR UR AR PT S AT H BT W@ arell Toidll & e o1 My
S08eoTHo JMMATH & T &I AN 3R IEaR MRl §RT YA {HIT S 91T Sfee™ & 3R
IR & TG BN AT I WRPR gRT IO erfl | 581 I 6499 &1, bl oy TR Ao &

FIT IUTE WG] () P WRERIAGT fBIT S| Y ARBR 50 JAGHR] AHI—7I W)

foega feem foder O &) |@a |

5.5.3 RIHIAReT IS

(@) W Afed a=it &= H aIiRAl & ugdaH &1 Ufshar mawIs uRad dfed, g8l 8l Sl 5.3.9, 5.3.10,
53.13 3R 5.3.14 # fafea 2|

(@) AR & fou feNgfa dfe ol 9 I8 arel ¥ A1 & aRaR &1 FrefaRad & siaea

go@;ﬁoWo SIATT SYUT&] DRTAT I -

i. THoUAoTHoTHHIo ERT ARG d8sll 3R W€l IR GosloYo §RT 3 HAlsel (AR AT dlodlotdlo)
# AT Sosagoro A AT |

i, af AT @ o7 <& SHESAT B FET qOeR AR @ At o oifdd ' al, Ated 5(d)
THoIRoARoTHo TS |

iii. Morovo grT fafAfde wriviaror wrel w M tHosRosRoTTo, SI9T &5 551 # = gam = |
5.5.4 #emafd @R smar: dfed gl @& faiiREl & fou a' @een g@ B @ Re-—g #

e feen e ofik 39 Wad H ¥ WOR gRT A9I—9HY R ORI g el & gaR &1
ST |

5.5.5 fodt ufdae 919 @ B0 U ), SUGY 5(%) H YA 3fdcd & 3 UG, YICATE, AMd Suee
aMfe arrawae uRady |fed s9 SUed & forg o &y 8T |

5.6 Htsd 5 : arareft smenfRa wfaaa smara fAmtor a1 SopHT

Aferd &N @1 4, S&l & Fafil & 9M aTRodiodRo 81, &1 YAfadd  fagudd ma §a18 &

o

STEHAYT R TRUTAST R HEATHD A3l & AT | §RIC, [T SIg |

5.6.1 wrEafga gorl iR ugfa — faquam afem o<t &= # fafr=r Suaifirameil ik s v
o - o o - o\ o o

MR GAemsii &1 waa wR Ui Al IRGAT & IehAv & fofg uRaHT e wiffier @mad

Afel SR ISHHYT YRATSHT BT UG JIR BT | T ISHHT IRASHRI & Hraad & fory fdgr

TRAR AR IRT WHR o A= A1ell & 9 Suder Ml & WRERTgeed fHar Se |

5.6.2 THoUdoTHoTHoHIo ERT A, SRIC, Shdvl & forg gafder  drern 4 fha 1y fafafds
I & FFAR AR &1 sfera™ FeiRa fear Smg |
5.6.3 39 HAfed & 319 YAH™  IAHAY & ol Uwmad el / fFar el # g @ arel IR

Afee g/ & TR BT A A UBR & A YT BN, G IMard B uRAeTrRS fe o/ drisH @
N TRPR A FerIdl g af bF & |

gieRre—a&
Rofiodlo Tgfl W afer IR (wom) @1 gAfde iR gaara

oredl & | Aferd aRaal a1 a1 o Sl 9 W AT 9T WAR B Yl R AT dw WIR I YA R
T 31 B Sl 1 o) =0 g2 7 | U Afes aRadl @1 e &R gaa gAdgef sRf 7 den sHa




36 fER 97 (3/YR) , 22 HAS 2017

fog Smfaffeal, fSen v, IR SReN GRerel (Tostiodo) iR Aferd aRadl & Anfed faewm
A & AEART DI SMITAGAT BT |

Ao aRTAT 3 & arel AT @ oy $9RT. (eI AT 3T ARBRI / WowlTofTo &1 Y 1R wIHaRd
PR FRI AN BRI BT 2g Mol STAWRI B AW fhar Ser =gy | Saarwi &1 [ 99 arel
fafer=1 uicareHl @1 gt qdadi el § #1 9S 7

Aferd aRTAl & fou gaeIiua 29 S Wer wel @ fafed s o for aRaee e
T/ ToveITofo / fSTel TR AT Ud 3rgeraut afifa, ‘“Hegaer el &1 fFgd & S 9 ddd
S Wl a1 fafed sl afew VA aRasHRT @1 fRxig gaeriar W el |

T WIS B IMUR W “HageR W WfeR &I 98 gena < & 6 /fea dfes et/ aRkaat
P gAa WA (SR9T) B & 3R b /b Afe o<l /IRl &1 geReud, WideR vd Aol
IRl & el & gwrel 9§ ffed o= 9ft R &= 7

‘TeraeR WY I & Afe gx)i (W) [Afa, B @ 99d oy AN (TAoumovo) & fawm fadwr
IR o waq Su—fafy & faem fewl & graerl $1 e # Y@d gu fder died B vuRaEr daR
BT T 1 O dAfee Wt IR &3 o Aferd aRaal & FalRrl & forg, AR Saawt ik wrew
et e/ mieaeR @ forv ff smays 811 o U1 aremetl & fafed o o RIS & Braiaae
H 3 aTell 81 3R I oy T & U &1 |l Feid < |

HgaeR W (9 daiial iR foxig dR R | Saawi & f[afed & S Sfiaq—ame & d8d”
qIATERT & A1 A IRTAT BT AT PR T 81 AT Al g%l IIRAAT BT 9 B A 8 |
J 3RoUBhoYlo TGS JIR HY, IR e ufshar & Aeg® 9 Saai d Wodlodlo #Aled R s
AW B, 7 IS qd 988 IR B R 98 TR ardi &1 gealall Bl W H, IS Maedd
B A1 fIeR & i g geia Heel uRRe o frta e, ddiel ofiR fxia sl &1 geaied a3,
TG STAWR BT BT Aiad & oy TifieR & FErar &, R de6edl aer darR &3l o facia
FATYT TP UTHR B ASRIAT BN |

TR fAer gd e fT & wred | 59 WREGR WosloYo HI AT USH IR Tg Afed HAGER
RN B gdldg R Gl AR VA WRERIAT &1 Al U&7l | WosloYo Jdldg WRHERRIT A
W AIA—Td BT 3R UeSeT AR 3 AR IR AAGeR WA FRjad & |

g —@

memﬁaﬁa}ﬁﬂmﬁmwmmmmﬁwwm$w
AUSS

HRA WRGR = FIFHAT M AT 2015 URH @1 8, Rrad el &1 goer <t afeas) ik g
AfFST UM & & FAeE R SiEileld uwanad fhy 2 W afed axil gAfder Fviag
afeasy o ar 9rfier # fehwrady emar ar et smenRa aafadra smard AT O SopHY e
foy orEdr @ arell B IRAS MRT WRBR $ o ¥ AfeiRa ofEar & JgaR vRa WReR a1
AN ST FHT |

®, FUEE AeaS! ThH

(i) 3 UTd R AT T HRA B Y So8ec]oTH / Tl odMSoul] BT FRUMG AfedS! Y& @I ST |
d& a1 e foxfrr vl A T8 FOT AE ATl ogec[oud / Uelodg ot arredi 15 auf & forg 6.5% ot
R A FoT AfSGS! b UTH BN | IE 6 G OUY ddb bl T IR B {7 Suter i |



fER a5l GrTYR), 22 AS 2017 37

(i) Ifea<l gea! IR THoTdodlo & ARIH | FOT o dTell RIS Bl &1 S | Dald Arsdl Yordi]
(¥fIoTAoTo) MM BT HrRIFEIT JMARFd 3 @& folt RER gl &k T Wi Aisd Tl 39
W B FT FERD] B AFAIGT SR H T ur arrieidl B werrr e |

(iii) =o1 <1 grell WMy HloUdoUo Pl AU JTAT R BT Sl 0T o aTell ARI3il Bl Afeae! I
e &l R arreial & o1 @y § S fBar Sme |

(iv)ag gfaem & 7v Ao & fog 8 =0 &3 @ foy Sueer grfl SiEf Sosegotdo @ forg 30
aﬁiﬁaazﬁﬁwaaaﬁsﬁ?woa@‘osﬁo?}maoaﬁﬁaw@wﬁaﬁmw
&7 foefor favar < <@ '

g, qrfier # frereh smas

(i) 39 SUdy & AN Fose[oTHo M@l & oy fa<iy Werar Sude & &R Ui Sos<ioT:o AME™
15 g ®UY B R H daid Gerdl, @I Fer a1 fon a3 @ arfiert 9 fFfor @ S areft
aRaTeIel & forw Sucter grfl |

(ii) U AMEl H SoSloUHo IMMATEI & faGa Jed @l AT Bl 07 50 ARGR gRT fHar Sme |

(iii) gREET fafr=t sifeal @ forg smardl & e ol wU &1 81 Wbl 7, dfd goscjotdo I &
AT HH A HH 35% BRI TAT Udhel URASTHT HH F HH 250 AMaTAl &I B8R | O gRASTHRN &)
faega aRASHT Ufided THoUdoTHoTHoH o gRT TR $I ST Td gHlfad @l SIg | (59 aRaR
9 W& Pl GCTHR 150 B & oIl WRA ARGR A FRE T Sff 81 © 59 fol¢ a1a H Sffegan
SR B SITe)

(iv) Towaollo uRAcHRI # fafteq ur= arifeial &1 smamdl &1 3fde THoUdoTHoTHo o §IRT AT
At uRael ufshar & fbar Smem iR =afrd el HF.A.PoA @1 3T 81, 3fdes 4 fadai,
I ANTRSI, AT SR, G ST, 37 fUss 9, IuaId], Udhd Aleallsl, Siavie}
(fRsTST) e AT @ 3T HHGIR 3R &I a9 BT WIfAdar <1 5 Fa i | 3ided a7y :3rad
Sl SR T ARTRST BT Jdel a1 el doall IR ARIMASGAT & SMER WX A€ 3dfed fby S | |

(memrit smenRa afdaTa smar At

(i) I o Aol # g WeR §RT $oswloUdo WW@UEl & ded fhar S &
S08oT¥o BIfC & UH IAEST JU @i QMIW@WWWWWWZEW1
AT TR B B Gl U R FH | Ig FESIdT YT dRA & oy e, qf & Wit
SIS & A1 YoUdodlo I HUD Pl |

Stw A

(i) ==l e e, armell g1 & W gEer Jor il §RT WA A & foY {ae Ao 3
gfte BT a@ifs f @& @it &R armeft & o= faaver ger anfdfe Refd vd umar, &1 sfaffaa
o <\ |

(iii) = 3MaeAl & MR W, JoUdodlo TR IHNT ISl & JJAR WO fddad el & fog
Jafed TR I IRATSTAT TIR BT | Aedl & v Afdaid 3mdgsd!l uR fa=r F8l fhar S |

(iv) T oRESHY Tsal § ThoTeloTRioTHo o §RT SgAlfad @1 SIeHl R dwity wfsadl @1 fagfa
& g Bl WHiT iR Ssra0r AT $T U BT e |




38 fER 97 (3/YR) , 22 HAS 2017
. GO B w9 4 BT SWRT $Rd gY Al Il BT W—I GAfdhd ¢

(i)Afem =l @18 5 AR B A /IT58 TWHR &1 1/ AowiTofTo @1 9 W 81 a1 el i o,
il u Afe IR iRl @1 AN UeE a3 @ forg, 9% W gfden @ forw foar s
Y | $9 UBR YAGHRId Aferd IRl @I srfaria: fagea (SHifewrg) fear sme |

(i) #fer gﬂﬁ%ﬁﬁﬁmﬁmﬁwﬂmmwwmaﬁmﬁmwﬂlaﬁsﬁ@m
B A BN 3R T Ao axit gAfdera Rl @ e gftc & e e & forg sifaRed
ddl &9 31U (TWoUodiRo) /  JifaRad R RSP q\ucblch (Wowoaﬁo)/swldwuu ECaR
AAPR (E1oL103MRo) U ST | Tl §1 IRATSTHRI # ara dfer awit arai &g Ffifa it smarat
% U Sl U ag Bud Ui oAy & &% W Al a¥dl Ydi T Ageld BT | ST WRPRI
/9 e eFl BT I8 WaAdl Rl b 98 I8 dslg e ol 4 W #1 dferd IRl B ereaw
Ao 9rfeRY & ura #ferd el eyl o1 A ga SR 8g Afadad o1 Sff R81 dferd aikaal 4
T | | AT 5T TR/ F9 MRAd 85 G aRASHRT § (6 oG wud Ufd a3 31fdad iR
I gRITSTRH H SEH HH IR BT TN B Al & b W IS /G MG &5 W aRIrord
Uy ST BT 9T AT U oRI wUY & = &l 81T |

(iii)ura Afem g el o7 N geM &7 7 ol Wifiea arell ft R @ afed it
qAfd@ETd & ATl § 9 A @ SRiF IS WReR /g wRId &F / YowlTofo §RT YW@ &l
IfIRTT THoTHo3MEo / ThoYodlRo AT ElolodlRo THY UicATed &R Fdhdl ¢ |

(iv) afem st gafdera aRarsrr & arreff &1 ofvee, afe @18 8 & Hag § fofg ok e
5T /[ IR &9 WRGR g1 fhar e | wfem e Ryt 1 ursar &1 ety gen fReiRa
sifem fafdr 1 WRARI /g oG &3 gRT A & AR fBa1 S | (@1fee SHery & fofg, o
rfﬁoQ'F[oQo?ll'l'éi[o RIGE TS| ﬁ?‘lﬁéﬂ)

gRRre —
ardes & Ny ik vl

IR EGICE

9 AIfT & Sudy & 3| YRid gosfotdo 3R TeodNTgosilo AR gHISAl & 3fMdcd & fory, 7
TN TP SR rgHEy Affy (THoTdoTHoTHoHTo) IR qem erawifye g7 W gdfdd yomel
R Bl | JRATad ofrded Yol &1 4% Seed AP, YRERIAT Sl iR ArHIfoTd  Jfdefor
gARaa & g |

T8 YOSl 39 AT & 39 AT SH18 A1E dTel ANl & oW TR Uoiiaxor ufhar & Rigid ) &
ST | g A= 2re”l § Ay Bl B Bl ATdhel BRI R TGIAR AroT g1 § ] 157 ARBR Pl
ASE UEATY | gaa faRad, W fharweny 99 omenRa sifFergs wiewM W g iR uRefiar v
AT JfBeTT B SRITAS Al [aaR AHT (SHH) § STel S |

2. fPBrach MmNt (ToTdo) &I MdeH

(@)3mag®dl B for 9= AuEs
39 A & e Smard sHhgdl @ 3fded & o1 gradr der 499 ud IRy fAeferlRad gy —

i. el /3tdes s AR g Mt Mfde i @ fer & wed a7 faRiw &1 fard @y,
(2012 TASHIA. & Yd & 41 ANIR®)

i.smarT gahs R U it uRaRr @1 smEfed @ STwt | et figr @ fey e a3 # e
A H 91 9D Ui /U @ A 1S9 URaR @ ¥l i W @ifdarfea dam wfed) & 9w H
BIS USTATeT I7 YUt ATH qTell UdehT A AT E@0e 8l |




fER a5l GrTYR), 22 AS 2017 39

iii.SoSeoudo 3R UdodNgosilo AT & oY fTIG PR dTel 3fddl & ol AT HT UTHdT AUGS
$HH: 3,00,000 /— ©II T 99 ddb 3R 3,00,001 /— Fo A 6,00,000/— Wo UGy ddb BN | Hdg
R & THeT AfTPN RT SR I YHIT UF & IR IR 3T FATOTT T ST |

iv.3TMEST ERT JNMART IHIS, AT Folc /JAUICHE BT Heoll o & 91§ T I & HIiaR AT # o foram
ST |

V.JMMEET gIRT 3TATT §bls Bl fhvrar IR 81 SV IRIT ST T,

vi.emeft gRT a1 g¥ioReT &l *[Aad ufded (e 39) afd gdhrs AU S & g ¥ 10 auf &
BRI |

vii.w@rfi 7 W R ameft B exaidRd fear S dadr 2, S Wa 39 N & oref| 9 e @
3fTde BT UTH I 3R IUYdd Tl TR BT FATT HRaT 8 |

viii. fPBrac 3Ma™T ShIsAl BT ATdeT Hadl (ol AR IUANT & forv &) fhar smuwm | afe smdfed
BT ST BT SUART, Tardd & IR [l 3 dRE o (HY S 8Y Bl il urg Srgsr an
[eH USIEGRI gRT 3ffder, 3dfed fHHRIN MaM I & qRd @& WWd 9§ $) fQar S e
A AT BT A BIel—a! § qol BR fadr e |

(@)ATTATST GoTTBHROT

fopeft oY aRAISTT AT ToiRil 9 SIarT $dhTs YT R Bl 38T G- I1all Afdd & v Qoslolo &
IUMTP JgATSe IR ATAATS UolIhRUT BRIAT MU BRI | 3MTAASH GOHBRIT H GoldRol & oY
e ST srer W URAR B (5 9¥ W FWR B) Al GG BT YodNE oSIoTodTS /IR AT
TR BT B |

(m)farcreror o AT (I rdiSe TRR)
JAATET USHHRYT & AR W, I @l A& (JoUoUdo) I8 SIUHT| UoSloo @& AT FHI
HIGERI H 37dGd §RT d8l YoYoUdo AR H AT ST |

(@)faRre afkEerT § smded & fag amaed
Sl HHl fHA MoSloTo gRT fhell fHBrad! AT ghls & Mded & foIU 3mded SH3d &R &l
TSl gaT & Sl 8l dl Goliga dfdd dloglolo & dadIST & ARIH A 3ATeATS SMMAGT BT |

(S v
M @fdddl &1 e iR ge<ic @ Wgforad 9 & d 3AFcig Uolidxvl Td 3fded & foly
THoUcoTHoUHoHTo 3R WosloTo GRT g ‘gﬁm Pl R ST Adhd & |

(@)eted Marer
HUfT & e & foly drey), ATGIEdHIHRUT (RUSHISOINM) &I &HdT dlel Agoclo Wie B R Tl
ST |

(8)goVoTo & ARAH ¥ HATER
A Pl aRac, IIRIGEINGI, FHIY BT YA AT THodflodlo & oy el &1 Ry I fcteror
oIRGT HEAT (JoUoUdo) & AETH | B |

(o7)uReRfar
Aed gR1 UK YULA—TF Afed T SO AHEIGD ADbevl b YA AhGie fdR
(ufecTer <TH) # STel ST |

(1) MTedes 3R SIRETVT BT JTaern=



40 fER 97 (3/YR) , 22 HAS 2017

e, ¥ ARTRST, srgqfaa i, sgfad Sonfad, o oS o, seuded, b Algdl,
fRoTsl dAT AT & 3T HHOIN 3R de-I1¥ a1 bl 3fded § yraffebdr <1 Sl | Jded ard aH3
el 3R aR ARST @I sdat a1 el deall IR TG & R WX IaTd Efed fahy
SRAT | 9 & Wit wiReR @ wifafy # gemafia emded @ et Hifa, afe @z @ or

A gRadHl afdd o] grfT |

376l g0 gAfaer 3R JAaTE 3Mard (THo3MRodRoTo) BT JATde

fr=forRag fafafdse wxat @ srege|, U aftfd ToTao & foru fafea smded @) ugf, mazas uRad=
Afed, THodRo3MRoYdo & 3Tde # Wl &N B8Rl —

(@) #Afed TN BT B IRIR ATH UH SHIE BT EHAR BN, ¥l 8l a8, uRaR Afe =il # Td oA
ANfAG FHTS BT ST (SW) H I@T & |

(@) Afer a=il BT URIR WRHR gRT GT i aRRG BT A7 ST Ugal W A g1 Bl AT
PR ET BT

(M #fed T&N arar gRGR UAT AW WeW & ®U H CCHieM IRl W USiied AR
(THoTAOART0)”, TSl HRIAT BT |

(@) Al T IRAR BT 7 59 Yo TRBR gRT FaTferd qdeToT & 3fibs H &l |

() 39 TS Jfer I BT AT $HTs BT IRAdD AT BT Ui IRAR HFT Y |
(E[) gﬂﬁ{lﬁ?ﬂéo@ﬂo@o BIfe & AT BT BT |
(®) StoudotloTHodlo gRT w1 fuiRa 1g s fafafde ekt @R U= Amugws |

(S7) arsfed sh1E &% BT ¥ EwdiaRoia Y |
aRfre —g

S G I CIR |

Ly

FaRe IRaal (Aferd IRl H 89 ardl e TRl $ BTad S1ftd IeH (T adl) & il @
Fifdh B3 IR IT ALTGA! MMM WA I I (oY 39 e d Hamsii & gawen fey ik ger faar
ST 21 AT 8, {B U Aferd IRkl (eFaRe aRa) @ gaar @l e g 2, i U s
qf R Bl §, S U et g B § e SeRd o IR R dTell uRASTIel @
fou g &, gaferg, W8 AWl W HIaEl 1 H Adford e U @l savddar B fdER
WHR T TR B 37T AR 3 ABR BT e/ e & fore ufdeg 2, sfere I iR Ageayul &
ST 7| gifery, U uRART @1 <ifom w9 & gHai wa @ gd @rell Ry Y Aferd aRkaat @ a
IRART & AeFadl AT B FaART @I YUNel! SUd dA Bg ¥ ey Feg vy v 2| ug
aRafera favar mar g & 3 feenfrder S8 U@ &R 9o fog emam & egeiie # wwefs dran gfora
PN e G IR BN IR ARET DI URASHT W1 GIH Bl |

2.gfrard) favryemg

() amTRRidl @1 ggET:

9 AT & oefi grafe @ forg o3 wferm ot fFarft 71 feenfaden & orfim wem & o3 8

(@) e} e

AT & R & oy STR gRT #edaxi! W & w9 § SWYad I & sfafeRer faar
SITET |




fIeR e (3rETURen), 22 AS 2017 a1

(T) BRI Toidl : STAWR B WINY. B AFANT S SURIT ATETET 2 I A HeFad| Aara &1 fafor
7 fRIY &7 STard srEr A ARl w1 JiYe W Sudel R GAREd HRAr g

@) e AN R UmeE—TeIadl Amardl & e orHEIfed Aroel @ AR qef
THoUdoUHoTHoHTo ERT AHI—FHT TR AR UMdheril & JAR [T SIg |

3. 9egadt ATy § Tae

A SR |

Hepac gt # il wu & f=faRad graem= g -
i. gRI&a YISTer Mgy &1 UTae;

ii. e dEge;

iii. ArgaTe e

4Hﬁﬂaﬁ$ﬁaﬁﬁwgﬂaﬁq

Tl HRIY Y Afed g&il & FaiRil @ qaeR arfiRil & oy Soseiotdo A (WHd 3MHR HI)
DI FRAT PR &l Ul B W ITDI AT ORE W R QURRUCT GFaT fhar S | afer awdl e
BT QAT JRATE YA P, T A8 & HIoR SR IR PR &7 ST |

5.31muTfie dE@ell & AT § IR s

Ul F1ag 2 6 Aegadt oA & T § 99g ol SR gel oM (de@d fhu o) & qd St
fafor BT g 9 81, Serervnd AIfhd Fedl, STd e AT Araeie Aed b I JrTdYdh
fawg & O Jewell HHel H I1Ue BR dTell WIeR R R 3R I WRGR VAT SRR
AT XA YT R BT JUAhT HeH ST Sal  Ugolel, YTl 3MMfe &1 el Hx o T3 &, U
qHcll H, Fegqal Al ® T & gre gerv v Afe axdl alRiat @1 ey faar smew fe 9
TT SRARAT 3MAT § ool U AT d ORPR gRT SYSIT IRARAT 3T I WR I8 Ihd o |

6.71Se URIRIBTY
34 feenfrdern & Suedl & gaR faf= Sl & A @ forg wedt I el iR Ry gemas

I Arsel UcIery B |




42

fER 97 (3/YR) , 22 HAS 2017

gRRre— &

$0STOTHO / TA03TE0SN0 Hifedl & forg uRars e o fdwe

EWS Option - 1 (G+3 Format, Carpet area of unit — 27.7 sq.m.)
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EWS Option - 2 (G+3 Format, Carpet area of unit — 30 sq.m.)
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LIG Option - 2 (G+3 Format, Carpet area of unit — 56.5 sq.m.)
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AHA
AHP
BSHB
CNA
DA
DLPMC
DU
EDC
EMI
EOI
EWS
FAR
HFA
HFAPoA
HFC
HH
HIG
IDC
LIG
MIG
NABL

NGO
NHB
PA
PDA
PPP
PSE
PWD
RFP
RWA
SLRS
SLSMC
Sq.ft.
Sq.m.
SRPA
SRRH
TDR
UAN
ULB

ABBREVIATIONS

Affordable Housing Area

Affordable Housing Policy

Bihar State Housing Board

Central Nodal Agency

Developer Area

District Level Planning and Monitoring Committee
Dwelling Unit

External Development Cost

Equated Monthly Installment

Expression of Interest

Economically Weaker Section

Floor Area Ratio

Housing For All

Housing For All Plan of Action

Housing Finance Company

Household

Higher Income Group

Infrastructure Development Charge

Lower Income Group

Middle Income Group

National Accreditation Board for Testing and Calibration
Laboratories

Non-Government Organization

National Housing Bank

Planning Authority

Project Development Agency

Public Private Partnership

Public Sector Enterprise

Public Works Department

Request for Proposal

Resident Welfare Association

Slum Level Registered Society

State Level Sanctioning and Monitoring Committee
square feet

square meters

Slum Redevelopment Project Area

Slum Rehabilitation and Redevelopment Housing
Transferable Development Rights

Unique Account Number

Urban Local Body
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DEFINITIONS

In this policy, unless the context otherwise requires; the following terms shall have the
meaning as defined herewith below:

“Affordable Housing Project” shall mean housing projects where at least 35% of the
houses are constructed for EWS category;

“Affordable Housing Units” shall mean dwelling units for EWS and LIG households
only;

“Allotment” means allotment of a particular Affordable Housing Unit to an allottee, by
following the process as defined in this policy;

“Allottee” means a person to whom an affordable housing unit has been allotted;

“Applicant” means a person who has submitted his application for allotment of an
affordable housing unit by putting his/her signature or thumb impression on an application
form or by submitting the same electronically, one applicant will be entitled to fill up one
form only;

‘“Application” means an application made in such form as may be prescribed from time to
time;

‘“Authority/ies” shall mean and include the government body/ies referred individually or
collectively namely SLSMC, PDAs, etc. and any other government body assigned with any
responsibility under this policy;

“Basic Urban Services / Municipal Services” shall mean services of drinking water supply
and sanitation, drainage, sewerage, solid waste disposal and street lighting;

“Beneficiary” or ‘“Beneficiary Family” shall comprise husband, wife and unmarried
children. The beneficiary family should not own a pucca house (an all-weather dwelling
unit) either in his/her name or in the name of any member of his/her family in any urban
area of Bihar;

“Bid Documents” shall include all such documents which might have been provided by the
SLSMC or PDA and /or by the private entity as an intent to participate in the bidding
process and shall also include all related documents to the project which might have been
served, published, notified by either of the parties from time to time;

“Carpet Area” shall mean the area enclosed within the external walls, actual area to lay
the carpet. This area does not include the thickness of the inner walls;

“Concession Agreement” refers to the contract agreement as entered into between the PDA
and the developer in accordance with terms and conditions of the bidding documents and as
approved by SLSMC;
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“Cost of Construction” shall mean all costs represented on square foot basis which are
associated and incurred by the PDA towards designing, building, construction, installation,
testing and commissioning as per the approved project;

“Cost to the Beneficiary” shall mean the amount likely to be paid by the
beneficiary/allottee for allotment of an Affordable Housing Unit on heritable but
nontransferable ownership (up to the lock-in period of 10 years, as mentioned under General
conditions) basis and the same excludes interests and other financial charges, which have
been or may have to be paid by the beneficiary in due course of time for any loan and
finances solicited by him for this purpose. This does not include the subsidy amount that a
beneficiary may receive from the State Government or Central Government;

“Government” means Government of Bihar for the State Government and Government of
India for the Central Government;

“Government Subsidies” shall include such grants and aid as provisioned by the
government for the purpose of improving housing affordability to the public at large;

“Grievance Redressal Committee” means a committee as constituted by SLSMC for
every PDA and notified from time to time;

“Group housing” means housing for more than four dwelling units, where land is owned
jointly (as in the case of cooperative societies or public agencies, such as local authorities
and Housing Board) and the construction is undertaken by a common agency;

“Land Use” means the use of land in Comprehensive Development Plan or Zonal
Development Plan or Town Plan or Master Plan or any other plan as may be applicable in
this regard;

“Mixed Housing Development” refers to development of such housing estates which
provides for dwelling units for more than one category of income groups;

“Municipality” means a Municipal Corporation or Municipal Council or a Notified Area
Council;

“Neighbourhood Shopping” means a group of commercial units developed in the
neighbourhood of housing estates for the purpose of supplying necessary and requisite day
to day items and also supports commerce, trade or business or otherwise as required by the
residents of these housing estates;

“Policy” refers to this “AFFORDABLE HOUSING AND SLUM REHABILITATION
AND REDEVELOPMENT HOUSING POLICY - 20177

“Project Development Agencies (PDAs)”” means any state government agency which takes
up development of any type of housing estates and shall include BSHB, ULBs, PAs etc. as
designated by the SLSMC on project to project basis. Normally BSHB or ULB would be the
PDA;
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“Public Private Partnerships’ means a contract between Authority on the one side and a
private entity on the other, for the development of land to achieve a specific end use,
wherein investments are made by the private sector entity and wherein there is well defined

allocation of risks between the private sector and the Authority;

“Slum” A compact area of at least 20 'slum like households' of poorly built congested
tenements, in unhygienic environment usually with inadequate infrastructure and lacking
proper sanitation and drinking water facilities.

“Tenability of Slums” Based on the physical location and land use of the slums tenability
shall be determined:
= Untenable Slums: Located along major storm water drains, other drains, railway
lines, major transport alignment, along river or water body beds and banks, other
hazardous and objectionable areas
= Tenable Slums: Located on Non-objectionable & non-hazardous lands

“Shelter Fund” is a State Government Fund created under this Policy which will be
managed by the SLSMC, dedicated towards expenses in any developmental works related to
Affordable Housing Delivery, Land Acquisition and procurement for the same. The fees
levied under Mandatory Provisions in this Policy, EDC/ IDC from Sale Price to Beneficiary
and as charged from Developers, may be deposited in this Fund. The fund will be collected
by the PDA and deposited in to a separate dedicated bank account operated by the PDA with
due approval of the SLSMC. The government reserves the right to change the uses this fund
is put in to and can contribute directly to the Fund as well.;

“Transfer of Development Rights (TDR)” means making available a certain amount of
additional built up area in lieu of the area relinquished or surrendered by the owner of the
land, so that he can use extra built up area himself in some other land;

“Transit Accommodation” means the accommodation and house sites provided to slum
dwellers during the redevelopment period when they are unable to continue in their existing
dwelling space;

Words and expressions used in this Policy but not defined shall have the same meaning as
assigned to them in the Bihar Municipal Act- 2007, the Bihar Urban Planning and
Development Act 2012, Bihar Urban Planning and Development Rules, 2014, Bihar
Building Bye-Laws - 2014 or any other Acts, Rules & Regulations of the State Government.

AFFORDABLE HOUSING POLICY- 2017
(WITH FOCUS ON EWS & LIG HOUSING FOR URBAN AREAS/ PLANNING AREAS OF BIHAR)
1. Introduction

It is evident that due to rapid pace of urbanization, increasing rural to urban migration and
gap between demand and supply, especially in EWS/LIG category, there is a growing
demand for shelter and related infrastructure in urban areas of Bihar. So, shortage of
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affordable housing is emerging as a major challenge for the Government and is sought to be
tackled through a series of measures and policy guidelines set down for this purpose.

The Urban Development & Housing Department, Government of Bihar undertook a detailed
exercise in understanding various schemes of Government of India and of other State
Governments and consulting with agencies working in the public sector and with the private
developers. Different types of Models with a host of incentives shall be aimed at providing
low cost housing at a much faster pace and augmenting the housing availability for EWS &
LIG categories.

The incentives under this policy shall be aimed at attracting private sector investment into
this sector in a big way. Based on the experience gained, a review of the policy will be
undertaken from time to time. With the help of the policy framework and the in-built
incentives it should be possible to motivate the concerned agencies, including private
developers to take up construction of affordable housing for EWS & LIG categories in
urban areas/ planning areas of Bihar.

At the National level, the total housing shortage in urban sector is estimated as 18.70
million, out of which more than 90 percent shortage is of EWS/LIG housing. In Bihar, the
total housing shortage in the urban sector was estimated to be 1.19 million by Technical
Group on Housing Shortage (TG-12) (2012-2017), constituted by the Government of India
out of which more than 85% is in the EWS/LIG category i.e. around 1 million.

In order to meet the growing requirement of shortage of affordable housing in EWS & LIG
categories, an initial target of construction of 5,00,000 houses for economically weaker
sections and lower income groups in the next five years shall be fixed, i.e. 50 percent of the
total 1 million shortage. This is sought to be achieved through Affordable Housing Models
and Slum Rehabilitation and Redevelopment Housing under this policy. The rest 50 percent
is presumed to be developed by the beneficiaries and they may avail the Credit linked
subsidy and Beneficiary-led individual house construction or enhancement schemes of
Government of India. Further, based on the progress achieved, the target may be suitably
revised subsequently. Though the task is difficult and challenging, the State Government
endeavors to achieve it through a series of proactive measures and incentives to encourage
low cost housing in the state to this section of the society.
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1.1 Population size, existing household data and urban housing shortage as per Census-
2011

Population size Total Rural Urban
Number
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Particulars 2001 2011 CAGR As projected from Remarks
Census figures/As
per State Data

(March 2015)
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1.2 The policy shall have the following objectives:

(a) To reduce the housing shortage in the State, especially in EWS/LIG categories by
making certain mandatory provisions in all the housing schemes of the
Government bodies and the private developers.

(b) To take up large scale construction of Affordable Housing by attracting private
investment for construction of houses for EWS/LIG segment of the society, by
offering various incentives to the private developers.

(c) To attract private developers to construct majority of the EWS/ LIG housing on
Government land through PPP mode and by offering them incentives.

(d) To bring down the cost of EWS & LIG categories of houses to affordable limits by
providing benefits under State and Central Government schemes and through
cross-subsidization.

(e) To integrate slum settlements and the communities residing within them into the
areas as a whole through redevelopment & rehabilitation by providing them with
better infrastructure, services and living environment incorporating modern
methods, so as to unlock the potential of the land occupied by them.

2. Highlights of the Mandatory Provisions & Models under the Policy

The following mandatory provisions and models of Affordable Housing Policy — 2017 have
been framed for Low Cost Affordable Housing, with incentives for developers & subsidies
for beneficiaries under schemes of the Government of Bihar and the Government of India.
The objective of the policy is to focus on creating housing stock for EWS & LIG category
particularly in the urban areas/ planning areas of Bihar.

2.1 Mandatory Provisions for all housing schemes

2.1.1 Mandatory Provisions for all Residential Schemes having land area equal to or
more than 4000 sq.m.:

e BSHB/ULBs/ Planning Authorities to construct at least 50% houses/ flats of
EWS/LIG category in all of their Housing schemes. (EWS component to be at least
50% of EWS/LIG units) [See Model — 1 for the General and Technical parameters
to be followed and the Incentives for developers.]

¢ For Private Developers:

-- For multistorey flats development — Private developers to compulsorily reserve
15% of the total permissible built up area for EWS/LIG housing in all of their
Township /Group Housing schemes. (EWS component to be at least 50% of total
EWS/LIG units) [See Model — 1 for the General and Technical parameters to be
followed and the Incentives for developers.]
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-- For plotted development — 10% of total residential saleable area to be reserved
for EWS & LIG plots in each of their Township/Group Housing Schemes.

2.1.2 Mandatory Provisions for all Residential Schemes of BSHB/ ULBs/ Planning
Authorities and Private Developers having land area less than 4000 sq.m.:

-- For multistorey flats development - Shelter fund @ Rs. 750/- per sqft.(for
Patna Metropolitan Area), Rs 500/- per sqft.(for all other Municipal
Corporations) and Rs 250/- per sqft.(for Nagar Parsishad and Nagar Panchayat)
shall be levied on 10% of total built up area and deposited in the Shelter Fund of
the State. The developer has the option to construct EWS/ LIG units on 15% of total
built-up area as per Model-1 to avoid paying the Shelter Fund.

-- For plotted development — Cost of 10% of saleable area of land shall be levied
and deposited in the Shelter Fund of the State.

-- In case the project is exclusively developed for the EWS/ LIG category (i.e. 100%
of the units for EWS/ LIG segment) then no Shelter Fund shall be levied and all the
parameters and incentives under Model — 3A shall be applicable mutatis mutandis.

2.2 Following models are provided to attract private developers to construct
houses/flats in the EWS/ LIG segment and avail incentives under this policy:

(a) Model - 1: In case the developer has satisfied the mandatory provisions and wishes to
avail incentives and other benefits under this policy then they have to satisfy some
general and technical parameters given in detail in the next chapter under Model — 1.

(b) Model - 2: Development of Affordable Houses by Private Developer on Private Land,
with incentives for the developers. In this model, minimum 50% of the land shall be
reserved for EWS/LIG segment and remaining 50% may be used for MIG/ HIG
segment. The general and technical parameters are to be followed as per the details
given in the next chapter under Model -2.

(c) Model - 3: Development of EWS/LIG flats by Private Developer on whole of Private
Land:

(i) Model — 3A: Development of EWS/LIG flats by Private Developer on whole of
Private Land (multistorey flats development) with incentives for the developer. The
general and technical parameters are to be followed as per the details given in the
next chapter under Model — 3A.

(ii) Model — 3B: Development of EWS/LIG houses by Private Developer on whole of
Private Land (Plotted development, G+3 and above) with incentives for the
developer. The general and technical parameters are to be followed as per the details
given in the next chapter under Model -3B.
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(d) Model —4: Construction of EWS/LIG Houses on Government Land/BSHB land/
ULBs Land in PPP (Public-Private Partnership) mode:-

(i) Model — 4A — Construction of EWS/LIG Houses on Government Land/BSHB
land/ ULBs Land in PPP (Public-Private Partnership) mode:

Government land for the projects to be taken up under this model shall be provided to
PDA (Project Development Agency) on free of cost and freehold basis/ long term lease.
The land for the project shall be divided into two parts i.e. Affordable Housing Area
(AHA) & Developer Area (DA). These shall be subjected to the following conditions:

a. Affordable Housing area shall not be less than 75% of the total project area in
cities with population 3 lacs and above, not less than 60% of the total project area
in cities with population above 1 lac up to 3 lacs and not less than 50 % of the total
project area in cities with population less than 1 lac.

b. At least, 75% / 60% / 50% of the units, in the projects stated above as per the
population of the city respectively, shall be for EWS/ LIG category.

c. The Developer Area will be given by PDA to private developer on freehold basis, as
per the terms and conditions of the Concession Agreement. (If the statute of the
concerned authority that owns the land allows it)

d. The ownership of land reserved for Affordable Housing Area will remain with PDA
and Affordable Housing units developed over same shall be allotted to the eligible
beneficiaries at pre-determined sale price. This allotment shall be made as per the
provisions of Annexure — C.

e. Selection of private developer:

-- Fixed Parameter: The fixed parameter will be construction of Affordable Housing
Units along with the neighborhood shopping and community facilities to be developed
by the private developer in Affordable Housing Area, which shall be handed over to
the Project Development Agency free of all costs.

-- Bidding Parameter: The developer offering the maximum land area to be
developed under AHA (Affordable Housing Area), over and above the minimum area
specified for AHA in this model, will be offered the project.

f. PDA shall ensure that maximum no. of EWS/LIG houses are constructed on any given
plot and in no case height will be less than G+3 for the EWS/LIG component (The
Developer may go above G+3 if the parameters and the specifications allow). High-
rise buildings are allowed for the Developer area. Kindly refer the next chapter for
details, under Model 4A.

(ii) Model — 4B - Construction of EWS/LIG Houses on Government Land/BSHB
land/ ULBs Land in PPP (Public-Private Partnership) mode:-



56 fER 97 (3/YR) , 22 HAS 2017

Government land for the projects to be taken up under this model shall be provided to
PDA (Project Development Agency) on free of cost and freehold basis/ long term lease.
The land for the project shall be divided into two parts i.e. Affordable Housing Area
(AHA) & Developer Area (DA). These shall be subjected to the following conditions:

Conditions a), b), ¢), d) and f) under Model 4A shall apply to Model 4B mutatis
mutandis. Parameters for selection of private developers e) would change to:

e. Selection of private developer:

-- Fixed Parameter: The fixed parameter will be construction of Affordable Housing
Units along with the neighborhood shopping and community facilities to be
developed by the private developer in Affordable Housing Area, which shall be
handed over to the Project Development Agency at a pre-determined cost.

-- Bidding Parameter: The concession fee quoted by the private developer for the
project will be the bidding criteria. The eligible private developer who quotes lowest
grant or highest premium shall be selected for the project (i.e. the developer who
quotes the lowest grant in case of negative premium projects and highest premium in
case of positive premium projects). This concession fee shall be payable to or by the
PDA in installments as per conditions given in the Bid documents.

-- Payment of Concession Fees: The concession fee shall be paid in or out of the
Shelter Fund created under this policy or by the State Government as the case may
be. Kindly refer the next chapter for details, under Model 4B.

(e) Model — 5: SLUM REHABILITATION AND REDEVELOPMENT HOUSING

(SRRH) (Encompassing In-situ slum redevelopment, Relocation & Redevelopment
and Beneficiary-Led Individual House Construction or Enhancement models) Kindly
refer Chapter 5 for details under Model 5.

3. Various Models in detail
Model -1

Model - 1: In case the developer has satisfied the mandatory provisions and wishes to avail
incentives and other benefits under this policy, then they have to satisfy the following
general and technical parameters:

General Parameters

Applicability Land area - 4000sqm and above for Multistorey flats
1. condition based on development schemes.
area
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Land distribution for
EWS/LIG category

Sale Price

Allotment by

Completion period

(i) BSHB/ULB/ Development Authorities to construct
at least 50% plots/ houses/ flats of EWS/LIG
category in their schemes. (EWS component to be
at least 50% of the total EWS/LIG units)

(i) For Private Developers:

Private developers to reserve 15% of the total
permissible built up area for EWS/LIG housing for
multistorey flats development in each of their
Township/Group  Housing Schemes. (EWS
component to be at least 50% of the total
EWS/LIG units)

Sale Price for flats shall be Rs.2000/ sq.ft of Carpet Area
(Including Rs.150 / sq.ft for maintenance funds and Rs.150/
sq.ft for External Development Charge (EDC)/ Infrastructure
Development Charge (IDC) to ULB) for both EWS and LIG
Units, out of which Rs.1700/ sq.ft. of Carpet Area shall be
paid to developer.

(Subject to change from time to time as Notified by the
Government)

(Refer Annexure-B for availing HFA provisions for the
Beneficiaries by Govt. of India)

In the schemes of Private Developers, the developer will
invite applications within 60 days of approval of maps,
and carry out scrutiny of the applications. Provision for
keeping 10% reserve list should also be kept, to cater to
any subsequent cancellations. In allotment process by
developer the advertisement for the allotment of
EWS/LIG units, income criteria shall be fixed as per the
Policy by the developer and final list of allotees shall be
submitted to concern ULBs/BSHB with relevant
documents. Developer would also be responsible to collect

cost of unit from the allottees directly.

(I) In case EWS/LIG category houses are proposed with

the main project the completion period shall be the
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Technical Parameters for EWS/LIG Component

. Sides &  Rear Shall be a minimum of 3.0 m. for building height up to 15 m.
. Setback In case of plotted development, as per Building Bye-laws.

1 — Two wheeler for each unit of EWS
2 — Two wheeler for each unit of LIG

Note:

1. To make the scheme eligible for benefits of Housing for All mission of Government of
India parameters of the guidelines as per Annexure-B are to be adhered to.

2. Other technical parameters not specified in the policy will be applicable as per prevailing
Building Byelaws.

3. The State Government will also provide an assistance of Rs 50,000 per EWS Dwelling
unit to the beneficiaries. A separate notification will be published in this regard and the
amount may vary as decided by the Government from time to time.
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Incentives for Developers

External development
i3 Charges/ Infrastructure To be paid by developer as per prevailing rules
development Charges

As incentive in such projects, standard FAR shall be

increased by 0.25 over and above standard FAR e.g. if

standard FAR is 2.5 then permissible FAR will be 2.75.
14. BN Maximum FAR under no case shall increase beyond 3.50.

: In case specific FAR is given in lease deed or at the time of
auction/allotment of land, that FAR will be considered as
standard FAR otherwise standard FAR will be as per
prevailing building byelaws.

As per byelaws, permissible commercial use shall be
U Commercial use allowed.

(Refer 4.General Conditions 2. E(iii))
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Note: In the schemes of mixed plotted and multistorey flats constructions, the provision of
EWS/LIG shall be provided proportionately as per the provisions of plotted and multistorey
flats development in the policy.

Model -2
Development of Affordable Houses by
Private Developer on Private Land

General Parameters

Minimum 50% of land proposed on the project for
Land distribution for EWS/LIG (EWS component to be at least 50% of the total
EWS/LIG category EWS/LIG units) and remaining 50% may be used for

MIG/ HIG development.

Allotment by

Allotment of EWS/LIG units by PDA to the eligible

beneficiaries as prescribed by Government.
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Technical Parameters for EWS/LIG Component

Sides &  Rear Shall be a minimum of 3.0 m. for building height up to 15 m.
Setback In case of plotted development, as per Building Bye-laws.

>

1 — Two wheeler for each unit of EWS
Parking 2 — Two wheeler for each unit of LIG

[
=

Note:

1. To make the scheme eligible for benefits of Housing for All mission of Government of
India parameters of the guidelines as per Annexure-B are to be adhered to.

2. Other technical parameters not specified in the policy will be applicable as per prevailing
Building Byelaws.

3. The State Government will also provide an assistance of Rs 50,000 per EWS Dwelling
unit to the beneficiaries. A separate notification will be published in this regard and the
amount may vary as decided by the Government from time to time.

Incentives for Developers

11

External development  The cost of external development will be shared between the
Charges/ Infrastructure Developer and the ULB/ any other agency executing the
development Charges  work in 50:50 ratio.

[
[\

0.50 above standard FAR applicable, up to a maximum of
3.50 for the complete project including FAR consumed for

FAR EWS/LIG. EWS/LIG units @ minimum 140 units per acre
shall be constructed on 50% land of the project area.

[
N

sk sk
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10~ mercial use As per building byelaws proportionate to FAR consumed in
different segments. (Refer 4.General Conditions 2. E(iii))

Important Notes:

1. Schemes proposed under this model shall be permissible in residential, and mixed land
use. In case schemes under this model are applied which are not in above specified land uses
then SLSMC may take decision to allow affordable housing in those land uses.

2. Cost of internal development works (all internal roads, footpaths, water supply including
overhead tank or surface water reservoir and distribution lines, electric distribution lines,
internal sewer line, drainage, street light, parks, plantation etc.) shall be borne by the
developer.

3. Rain water harvesting structures and sewerage treatment plant shall be mandatory on the
part of developer as per requirement of Environment department norms for the complete
scheme including EWS/LIG/MIG/ HIG housing.

4. Commercial area shall be disposed of by developer and amenities in EWS/LIG segment
will be developed by developer at his own level or with the involvement of other agencies.

Model - 3A

Development of EWS/LIG flats by Private Developer on whole of Private Land
(Multistorey flats development) with incentives for the developer.

General Parameters

0| Land distribution for 100% for EWS/LIG (EWS component to be at least 50%
EWS/LIG category of the total EWS/LIG units)

Allotment by Allotment by Developer to the eligible beneficiaries/or to
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other developers to fulfill the requirement as per Model 1
of the policy. In allotment to EWS/LIG category by
developer an advertisement for the allotment of EWS/LIG
units is to be issued as per income criteria fixed as per this
Policy. Final list of allottees shall be submitted to the
concern ULBs/Planning Authority/ BSHB with relevant

documents. Developer would also be responsible to

collect cost of unit from the allottees directly.
Compionpeod  AspsrbdnBudngByelovs

Technical Parameters for EWS/LIG Component

Shall be a minimum of 3.0 m. for building height up to 15 m.
Setback (Above 15m refer Building Bye-laws.)

7 Side and Rear

For EWS 290 to 323 sq.ft. Carpet Area

For LIG 538 to 646 sq.ft. Carpet Area

(See Annexure — E for Indicative Block Plan Options for
EWS and LIG categories, Only for reference)

B oo sememews

Note:

EWS/LIG unit Area

1. To make the scheme eligible for benefits of Housing for All mission of Government of
India parameters of the guidelines as per Annexure-B are to be adhered to.

2. Other technical parameters not specified in the policy will be applicable as per prevailing
Building Byelaws.

3. The State Government will also provide an assistance of Rs 50,000 per EWS Dwelling
unit to the beneficiaries. A separate notification will be published in this regard and the
amount may vary as decided by the Government from time to time.

Incentives for Developers
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External development  The cost of external development will be shared between the
i Charges/ Infrastructure Developer and the ULB/ any other agency executing the
development Charges  work in 50:50 ratio.

1.00 FAR over and above standard FAR, the total FAR up to
a maximum limit of 3.5

15.

As per byelaws, permissible commercial use shall be
LB Commercial use allowed.

(Refer 4.General Conditions 2. E(iii))

Note:

L. Schemes proposed under this provision shall be permissible in residential and mixed
land use. In case schemes under this provision are applied which are not in above specified
land uses then SLSMC may take decision to allow affordable housing in those land uses.

IL. To avail the benefits of housing for all scheme of Government of India minimum of
35% EWS units shall be sold, on the fixed price of Rs.2000/- per sqft. of Carpet Area, to
eligible beneficiaries as per Models 1 & 2.

Model - 3B

Development of EWS/LIG houses by Private Developer on whole of Private Land
(Plotted development, G+3 and above) with incentives for the developer

General Parameters

100% of total land area to be reserved for EWS/LI G.
2 Land distribution for (Maximum saleable area up to 60%
EWS/LIG category Regt.4.0% as pe':r'Bulldlng Bye-laws for parks/open spaces,
facilities, amenities, roads etc.)
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Allotment by Developer to the eligible beneficiaries/or to
other developers to fulfill the requirement as per Model 1
of the policy. In allotment to EWS/LIG category by
developer an advertisement for the allotment of EWS/LIG
Allotment by units is to be issued as per income criteria fixed as per
Policy. Final list of allottees shall be submitted to
concerned ULBs/Development Authority/BSHB  with

relevant documents. Developer would also be responsible

to collect cost of unit from the allottees directly.
__

Technical Parameters for EWS/LIG Component

1 — Two wheeler for each unit of EWS
Parking 2 — Two wheeler for each unit of LIG

G+3 and above (Depends on the project)

Height
Note.

1. To make the scheme eligible for benefits of Housing for All mission of Government of
India parameters of the guidelines as per Annexure-B are to be adhered to.

2. Other technical parameters not specified in the policy will be applicable as per prevailing
Building Byelaws.

3. The State Government will also provide an assistance of Rs 50,000 per EWS Dwelling
unit to the beneficiaries. A separate notification will be published in this regard and the
amount may vary as decided by the Government from time to time.



66 fER 97 (3/YR) , 22 HAS 2017

Incentives for Developers

Land Conversion / 100% waiver
Land use change
charges

[y
(=}

External development  The cost of external development will be shared between the
Charges/ Infrastructure Developer and the ULB/ any other agency executing the
development Charges  work in 50:50 ratio.

Building Plan

[y
[

o e

Z
]
=
@

Approval charges 100% waiver
for EWS /LIG
5 FAR Not Applicable
128 Split Location Not Applicable

As per byelaws, permissible commercial use shall be
® Commercial use allowed.
(Refer 4.General Conditions 2. E(iii))

15

L Schemes proposed under this provision shall be permissible in residential and mixed
land use. In case schemes under this provision are applied which are not in above specified
land uses then SLSMC may take decision to allow affordable housing in those land uses.

IL. To avail the benefits of housing for all scheme of Government of India minimum of
35% EWS units shall be sold, on the fixed price of Rs.2000/- per sqft. of Carpet Area, to
eligible beneficiaries as per Models 1 & 2.

Model - 4A

Construction of EWS/LIG Houses on Government Land/BSHB land/ ULBs Land in
PPP (Public-Private Partnership) mode

Government land for the projects to be taken up under this model shall be provided to PDA
(Project Development Agency) on free of cost and freehold basis/ long term lease. The land
for the project shall be divided into two parts i.e. Affordable Housing Area (AHA) &
Developer Area (DA). The PDA shall ensure that maximum no. of EWS/LIG houses are
constructed on any given plot and in no case height will be less than G+3 for the EWS/LIG
component (The Developer may go above G+3 if the parameters and the specifications
allow). High-rise buildings are allowed for the Developer area. The selection of the private
developer shall be done through an open competitive bidding process. The private
developers participating in the bidding process shall qualify on the eligibility criteria given
in General Conditions and other such criteria as given in Bid documents. They have to
satisfy the following general and technical parameters for development under this model:
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General Parameters

Applicability Land area - 4000sqm and above for Multistorey flats
condition based on development schemes.
area

The developer would take up development of total land
however construction of EWS/LIG shall be as per following
conditions:

The Affordable Housing area (AHA) shall not be less than
75% of the total project area in cities with population 3
lacs and above, not less than 60% of the total project area
in cities with population above 1 lac up to 3 lacs and not
200 Land distribution for jegs than 50 % of the total project area in cities with
EWS/LIG category population less than 1 lac.
(At least, 75% [/ 60% / 50% of the total no. of units, in the
projects stated above as per the population of the city
respectively, shall be for EWS/ LIG category ; EWS
component to be at least 50 % of the total EWS/LIG units)
The Developer shall be free to construct MIG /HIG flats
/plots /houses (high rise permitted) and commercial on
remaining portion of the land i.e. the Developer area.

Sale Price for flats shall be a maximum of Rs.2000/ sq.ft of
Carpet Area (Including Rs.150 / sq.ft for maintenance funds
and Rs.150/ sq.ft for External Development Charge (EDC)/
Infrastructure Development Charge (IDC) to ULB) for both
EWS and LIG Units, out of which maximum up to Rs.1700/
sq.ft. of Carpet Area shall be retained by the PDA and
deposited in to the Shelter fund.

Sale Price to
Beneficiary

The ownership of land reserved for Affordable Housing
Area will remain with PDA and Affordable Housing units

developed over same shall be allotted to the eligible

Allotment b
otment by beneficiaries at pre-determined sale price. Any units
constructed on Developer Area of the land will be sold by

developer.

Completion period for the component other than
EWS/LIG shall be the same as prescribed in Building
Byelaws.

Completion period For EWS/LIG component the time line for completion

will be as below :-
a)up to 200 EWS/LIG units - 30 months
b) above 200 up to 400 EWS/LIG units — 36 months
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Technical Parameters for EWS/LIG Component

Shall be minimum of 3m for building height up to 15m and
Setback for height above 15m as per Building Byelaws.

EWS/LIG unit Area

For EWS 290 to 323 sq.ft. Carpet Area

For LIG 538 to 646 sq.ft. Carpet Area

(See Annexure — E for Indicative Block Plan Options for
EWS and LIG categories, Only for reference)

[

Note:

1. To make the scheme eligible for benefits of Housing for All mission of Government of
India parameters of the guidelines as per Annexure-B are to be adhered to.

2. Other technical parameters not specified in the policy will be applicable as per prevailing
Building Byelaws.

3. The State Government will also provide an assistance of Rs 50,000 per EWS Dwelling
unit to the beneficiaries. A separate notification will be published in this regard and the

amount may vary as decided by the Government from time to time.

Incentives for Developers

External development  Cost of External Development will be borne by the concern
Charges/ Infrastructure  ULB on EWS/LIG component and cost of external
development charges  development on Developer Area will be paid by developer.

EI

Minimum 140 units per acre and maximum up to 3.5 FAR
shall be constructed on EWS/LIG component of scheme



fER a5l GrTYR), 22 AS 2017 69

(AHA). For remaining part of the scheme as per prevailing
building byelaws.
Split Location Not Applicable

As per Building Bye-laws. (Refer 4.General Conditions 2.

16. .
Commercial use E(iii))

Important Notes:
1. Selection of private developer will be done on the following parameters:

Fixed Parameter: The fixed parameter will be construction of Affordable Housing Units
along with the neighborhood shopping and community facilities to be developed by the
private developer in Affordable Housing Area, which shall be handed over to the Project
Development Agency free of all costs.

Bidding Parameter: The developer offering the maximum land area to be developed
under AHA (Affordable Housing Area), over and above the minimum area specified for
AHA in this model, will be offered the project.

2. The Nodal Agency designated by the State Government i.e. BSHB, shall coordinate with
the Banks/Housing Finance Institutions/other financing institutions to facilitate the
beneficiaries to obtain loan. All necessary help shall be extended to the beneficiaries/
allottees to access these institutions for loan.

3. Utilization of Developer Area: The developer would receive this area on freehold basis
from the PDA if the statute of the concerned authority that owns the land allows it. The
private developer shall utilize the Developer Area for taking up housing and commercial
projects, subject to provision of Planning & Building Standard Regulations in force and
subject to provisions of this policy. The commercial component developed in the AHA will
also be sold by the Developer.

Model -4B

Construction of EWS/LIG Houses on Government Land/BSHB land/ ULBs Land in
PPP (Public-Private Partnership) mode

Government land for the projects to be taken up under this model shall be provided to PDA
(Project Development Agency) on free of cost and freehold basis/ long term lease. The land
for the project shall be divided into two parts i.e. Affordable Housing Area (AHA) &
Developer Area (DA). The PDA shall ensure that maximum no. of EWS/LIG houses are
constructed on any given plot and in no case height will be less than G+3 for the EWS/LIG
component (The Developer may go above G+3 if the parameters and the specifications
allow). High-rise buildings are allowed for the Developer area. The selection of the private
developer shall be done through an open competitive bidding process. The private
developers participating in the bidding process shall qualify on the eligibility criteria given
in General Conditions and other such criteria as given in Bid documents. They have to
satisfy the following general and technical parameters for development under this model:
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General Parameters

Applicability Land area - 4000sqm and above for Multistorey flats
condition based on development schemes.
area

The developer would take up development of total land
however construction of EWS/LIG shall be as per following
conditions:

The Affordable Housing area (AHA) shall not be less than
75% of the total project area in cities with population 3
lacs and above, not less than 60% of the total project area
in cities with population above 1 lac up to 3 lacs and not
200 Land distribution for jegs than 50 % of the total project area in cities with
EWS/LIG category population less than 1 lac.

(At least, 75% [/ 60% / 50% of the total no. of units, in the
projects stated above as per the population of the city
respectively, shall be for EWS/ LIG category; EWS
component to be at least 50 % of the total EWS/LIG units)
The Developer shall be free to construct MIG /HIG flats
/plots /houses (high rise permitted) and commercial on
remaining portion of the land i.e. the Developer area.

Sale Price for flats shall be a maximum of Rs.2000/ sq.ft of
Carpet Area (Including Rs.150 / sq.ft for maintenance funds
and Rs.150/ sq.ft for External Development Charge (EDC)/
Infrastructure Development Charge (IDC) to ULB) for both
EWS and LIG Units, out of which maximum up to Rs.1700/

Sale Price for
beneficiary (Pre-
determined cost for the

developer) sq.ft. of Carpet Area shall be retained by the PDA and
deposited in to the Shelter fund.
The ownership of land reserved for Affordable Housing
Area will remain with PDA and Affordable Housing units
developed over same shall be allotted to the eligible
Allotment by

beneficiaries at pre-determined sale price. Any units
constructed on Developer Area of the land will be sold by

developer.

(1) Completion period for the component other than
EWS/LIG shall be the same as prescribed in Building
Byelaws.

Completion period For EWS/LIG component the time line for completion

will be as below :-
a)up to 200 EWS/LIG units - 30 months
b) above 200 up to 400 EWS/LIG units — 36 months
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Technical Parameters for EWS/LIG Component

Shall be minimum of 3m for building height up to 15m
Setback and for height above 15m as per Building Byelaws

For EWS 290 to 323 sq.ft. Carpet Area

For LIG 538 to 646 sq.ft. Carpet Area

(See Annexure — E for Indicative Block Plan Options for
EWS and LIG categories, Only for reference)

o - -

Note:

EWS/LIG unit Area

1. To make the scheme eligible for benefits of Housing for All mission of Government of
India parameters of the guidelines as per Annexure-B are to be adhered to.

2. Other technical parameters not specified in the policy will be applicable as per prevailing
Building Byelaws.

3. The State Government will also provide an assistance of Rs 50,000 per EWS Dwelling
unit to the beneficiaries. A separate notification will be published in this regard and the
amount may vary as decided by the Government from time to time.

Incentives for Developers

External development  Cost of External Development will be borne by the concern
1WA Charges/ Infrastructure  ULB on EWS/LIG component and cost of external
development charges ~ development on Developer Area will be paid by developer.

- i e




72 fER 97 (3/YR) , 22 HAS 2017
I for EWS/LIG

Minimum 140 units per acre and maximum up to 3.5 FAR
shall be constructed on EWS/LIG component of scheme

g FAR (AHA). For remaining part of the scheme as per prevailing
building byelaws.
Split Location Not Applicable
Commercial use g(sﬁi[;()er Building Bye-laws. (Refer 4.General Conditions 2.

Important Notes:

1 Selection of private developer will be done on the following parameters:

Fixed Parameter: The fixed parameter will be construction of Affordable Housing Units
along with the neighborhood shopping and community facilities to be developed by the
private developer in Affordable Housing Area, which shall be handed over to the Project
Development Agency free of all costs.

Bidding Parameter: The concession fee quoted by the private developers for the project
will be the bidding criteria. The eligible private developer who quotes lowest grant or
highest premium shall be selected for the project (i.e. the developer who quotes the
lowest grant in case of negative premium projects and highest premium in case of positive
premium projects). This concession fee shall be payable to or by the PDA in installments as
per conditions given in the Bid documents.

Payment of Concession Fees: The concession fee shall be paid in or out of the Shelter
Fund created under this policy or by the State Government as the case may be.

2. Important Notes 2 and 3 given under Model 4A shall apply to Model 4B mutatis
mutandis.

4. General Conditions

1. Eligibility criteria:

(A) Eligibility for Developers for schemes under Model 2,4A &4B:
Any developer fulfilling the following criteria will be eligible to apply under Models 2,4A
& 4B.

(1) Has experience in building construction works for at least three years and should have a
good track record of quality construction works.

(i1) Total net worth (Reserve & Capital) of last three years (of the company or its sister
concern or consortium) should be equivalent to at least 10% of the project cost (excluding
land cost) i.e. cost of proposed EWS/LIG houses.

(ii1) The developer should have executed minimum 4000 sq.m. of residential or other type of
development in a single project during last three years (as a developer or builder or as
construction agency).
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(B) Eligibility for Beneficiaries / Applicants for EWS / LIG Categories:

(1) The maximum annual income of applicants should be as follows or as per guidelines
issued from time to time by State Government:-

Maximum Income per Year (In Rs)

Economically Weaker Sections Up to Rs 3,00,000/-
Lower Income Groups Above Rs 3,00,000 up to 6,00,000/-

(i1) Income certificate to be certified by concerned Employer in case of salaried individual &
if the individual is self employed the income certificate to be certified by
Tehsildar/Municipal Officers/S.D.O. or any State official authorized by the State
Government or self attested income and residence certificate/affidavit duly notarized.
Beneficiary identification shall be linked to AADHAR card or any other unique
identification to avoid duplication of allotment.

(iii) The applicant should not own any leasehold or freehold pucca house or plot either in
his/her own name or in the name of spouse or any dependent member (including unmarried
children) of his family in any urban area of Bihar. An affidavit certified by the Notary
Public shall be submitted to this effect.

(iv) The flat allotted to applicant must be occupied within one year of taking over the
possession of the same failing which the allotment may be cancelled and allotted to another
applicant from the waiting list.

(v) The beneficiaries shall not be allowed to sell the housing unit within 10 years from date
of handover. In case of sale of EWS/LIG units within 10 years of date of handover, such
allotment shall be cancelled and allotted to another applicant from the waiting list.

(vi) The applicant must be a major i.e. he/she must have attained the age of 18 years and a
bonafide resident of the state of Bihar. One applicant will be entitled to fill up one form
only. At the time of application, an affidavit to this effect may be submitted by him.
However at the time of enlistment in the eligibility list, he will have to submit bonafide
certificate issued by the competent authority, otherwise his registration is liable to be
cancelled.

(vii) Every allottee shall become member of the Residents Welfare Society, which will
maintain common services and the regular up keep of housing property and shall pay
monthly maintenance charges to the society as prescribed. An undertaking to this effect will
have to be signed by the allottee before possession is handed over to him. The concerned
PDA would ensure that RWA is constituted as per rules /laws inforce.

2. Selection of Site & Unit Area of EWS/LIG houses /plots:

A. Site to be selected/ approved should preferably be in the vicinity of existing
infrastructure, so as to minimize delay and cost in extending various services to the scheme
area.

B. Wherever required the PDA shall invite Expression of Interest (EOI) for construction of
houses in different towns of the state from interested developers from all over the country.
After scrutinizing the proposals received from the private developers, these proposals shall
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be placed before the SLSMC (State Level Sanctioning and Monitoring Committee) for
approval. The PDA can appoint a PPP Transaction Advisory for all necessary help related to
pre-feasibility analysis, financial viability, bid process management, preparation of RFP,
financial closure, technical advice etc.

C. The private developer shall, within 15 days from the date of approval given by the
SLSMC, submit file to the PDA for change in land use wherever required. PDA is
authorized to issue all such approvals including change in land use, layout plan and building
plans in accordance with the prevailing rules/regulations and parameters of the policy. In
such cases, no further approval of the Government is required.

D. The SLSMC is empowered to sanction of land use change/sub-division or reconstitution
if any, issue of patta and approval of layout plan/building plan of the projects irrespective of
the area of the scheme. Approvals shall be issued by the concerned Authority within a
period of 60 days by adopting summary proceedings. The Project Approval Committee
constituted under this Policy shall approve land use change, lay out plan and detailed project
report (both administrative and technical) submitted by the developer and the proposed work
plan and cash-flow.

E. Unit area of EWS/LIG houses/plots.
(i) Carpet area for EWS/LIG units shall be (In all cases)

e EWS unit: 290-323 sqft. (carpet area should be between 27-30 sqmitr), plot area 30-
45 sq.mtrs.

e LIG unit 538-646 sqft. (carpet area should be between 50-60 sq.mtrs), plot area
above 45 sq.mtrs. upto 75 sq. mitrs.

(i1) To avail central assistance as per the policy of Housing for All by Government of India,
carpet area shall be maximum 30 sq.m. and maximum 60 sq.m. for EWS and LIG units
respectively and sale price shall not exceed the price fixed in this policy (Rs. 2000/- per
sq.ft. or as revised time to time).

(iii)) Commercial area shall not exceed the limit prescribed in building byelaws, including
minimum 5% in case of plotted development and in case of multistorey flats development
5% of EWS/LIG FAR area. The commercial establishment should be a single floor complex
for daily needs and for the specific use of the society. It should not face any external
boundary and should not cater to any external needs or influence.

(iv) A minimum of 140 EWS/LIG units per acre shall be constructed in all cases.
3. Approval of projects

Fast Track approval: The approval of projects under this Policy will be completed within a
period of 60 days as follows:-

(1) The applicant may submit plans on converted land for approval to competent Authority
along with a certificate that the submitted layout plan/building plans are as per norms and
title is verified.
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(1) After receiving the application the Competent Authority shall issue provisional approval.

(ii1) On issue of provisional approval after 60 days the developer can start construction at his
own risk.

(iv) Within 15 days of receiving the application, the Competent Authority may raise any
query/objection/information from the applicant under intimation to the empanelled
consultants. Within a further period of 15 days such queries shall be replied and information
as desired shall be made available to Local Authority.

(v) Within 30 days of receiving information at 3(iv) Local Authority shall dispose of the
application of approval.

(vi) In case the project is proposed on the already approved plots which are required to be
reconstituted, the reconstitution will be approved by the concerned local body and
Government approval will not be required even if the plot area is more than 13500 sq.ft.

4. Timeline for Completion of the project

(A) For EWS/LIG Component of all the provisions shall be as below:-
(1) up to 200 EWS/LIG units - 30 months

(i1) above 200 upto 400 EWS/LIG units - 36 months

(ii1) above 400 upto 600 EWS/LIG units — 42 months

(iv) above 600 EWS/LIG units - 48 months

(B) Completion certificate of the main project or developers own project shall be issued in
proportion to the completion of EWS/LIG houses.

(C) If the developer completes construction of EWS/LIG houses within the scheduled period
without getting any extension, the developer will get extra incentive of 0.10 FAR
(equivalent to 10% of plot area used for EWS/LIG component) in the projects developed
under any Model except Model 1 and this can be given as TDR after obtaining completion
certificate from the PDA.

(D) The period of completion shall be counted from the date of final release of approved
Building Plans by the Urban Local Body.

(E) In case the developer fails to construct EWS/LIG housing units within the stipulated
time, penalty shall be imposed as follows:-

(1) For first three months - Rs.50/- per sq.ft.

(i1) For next three months - Rs.100/- per sq.ft.

(ii1) For next six months - Rs.200/- per sq.ft.

In case the construction is not completed even after six months after the stipulated time, the
State Government may extend the period by another six months with charging penalty @
Rs. 200/- per sq.ft. After the expiry of extended time in case developer fails to complete the
project, the PDA shall take over the project and get the remaining work completed. In case
EWS/LIG components are not completed within the extended time period by private
developers, sanction of the building plans of the complete project including the main project
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in case of split location, shall stand cancelled and the PDA shall take over complete land
area.

5. Price for Allotment

For EWS/LIG category the sale price under Models 1, 2 & 4 are specified. General sale
price for EWS/LIG flats would be Rs. 2000/- per sq.ft. Carpet Area and for EWS plots 25%
of reserve price and for LIG plots 60 % of reserve price. The sale price of EWS/LIG units
wherever applicable may be increased by 5% annually in the beginning of financial year.
Sale price, applicable on any project will be the one which is prevailing at the time of
approval of building plans.

6. Registration of beneficiaries

(1) Soon after approval of any scheme under any provision of this policy, but not later than
60 days after approval of the building plan, the PDA/ Competent Authority would invite
applications from eligible persons for registration along with following non refundable
registration amount:-

a) Rs. 1000 for EWS
b) Rs. 2000 for LIG

(i1)) The amount received on account of registration shall be kept in a separate account
opened for the scheme and may be utilized by it towards administrative expenses on the
scheme.

(i11) Applications received shall be scrutinized by PDA/ Competent Authority to assess the
eligibility of candidates. Allotment of houses shall be made through lottery and the
allotment procedure shall be transparent and time bound. Information to the successful
applicants shall be given through news papers/by post.

(iv) The designated Nodal Agency along with concerned ULB shall coordinate sanction of
loan to the successful applicants from financial institutions like banks, NHB, HUDCO, etc.

(v) The amount of loan obtained by the successful applicants may be directly deposited by
the Banks in a separate account called ESCROW account opened for the scheme by the
concerned Authority. In this regard, the Nodal Agency shall assist the allottees in obtaining
loan by preparing the draft of the agreement to be entered into between the concerned Bank,
Developer and the allottee.

7. Constitution of Committees

A. A State Level Sanctioning & Monitoring Committee (SLSMC) headed by Chief
Secretary, Bihar may be constituted to sanction projects and to monitor and ensure time
bound completion of the sanctioned projects:-

» Chief Secretary, Bihar Chairman
» Principal Secretary (UDHD) Member Secretary
» Principal Secretary, Labour Resource Member
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» Principal Secretary, Revenue & Land Reforms Member
» Principal Secretary, Building Construction Department Member
» Principal Secretary, Finance Department Member
» Managing Director, Bihar State Housing Board Member
» Chief Engineer, Bihar State Housing Board Member
» Chief Town Planner, TCPO Member
» Chief Engineer, UDHD, Bihar Member
» Convenor, State Level Bankers Committee Member

The above Committee shall meet as and when required. The committee would approve
action plans and projects under various components of the Housing for All Mission of Govt.
of India, be authorized to take all decisions in conformity with the Policy and to issue
directives for implementing the provisions of the policy and to fulfill the requirements of the
specific projects.

B. Local Level Project Approval Committees:

For the areas of Municipal Corporations/Councils/Boards

1. Mayor/Chairman/President, Municipal Corp. Chairman
Council/Board

2. Chief Executive Officer Commissioner/ Member Secretary
Executive Officer

3. Senior most Civil Engineer in the local body Member
4. Senior Most Town Planner in the local body Member
5. PWD/ BCD Executive Engineer Member

In case of non-availability of Town Planner in a ULB any other Zonal STP/DTP/ District
Town Planner to act as the Member.

C. State Level Nodal Agency: The State Government has designated Bihar State Housing
Board as the State Level Nodal Agency for monitoring and implementation of the policy.
The BSHB shall coordinate with the Banks/Housing Finance Institutions/other financing
institutions to facilitate the beneficiaries to obtain loan. All necessary help shall be extended
to the beneficiaries/allotees to access these institutions for loan. The Nodal Agency should
also conduct workshops for promotion of Low cost Construction Techniques to increase
awareness among the developers. There will be a Nodal Officer as designated by the BSHB
to coordinate various measures to be taken as per provisions this policy. All transactions
related to the Shelter Fund created under this policy shall be managed by the BSHB or any
other Authority as designated by the SLSMC.

8. Payments to Developers:-

A. For Model 2 - The loan amount transferred to the ESCROW account will be released by
the PDA in 8 installments to the developer at different stages of construction as follows
based on the certificate issued by 3™ party/nodal agency, after the verification of the
progress of work under the approved work plan and cash flow :-

(i) After approval of Plans and commencement of foundation work 10%
(i1) Roof level of ground floor 10%
(i11) Roof level of first floor 10%

(iv) Roof level of second floor 15%
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(v) Roof level of third floor 15%
(vi) On handing over to ULB 30%
(vii) After six months of handing over 5%
(viii) After twelve months of handing over 5%

B. Before release of final installment to the developer, it must be ensured by Nodal
Agency/Local Authority that the construction has been completed as per specified norms,
parameters and quality standard.

9. Quality Control

It shall be compulsory for the private developer to establish quality control laboratory at the
site of the project. Third party inspection shall be carried out at the laboratory accredited by
NABL, so that the quality of the work may be maintained. The general specifications and
amenities to be provided by the developer shall be as prescribed. Third party Quality
inspection to be ensured by Nodal Agency.

10. Miscellaneous

A. The Projects of BSHB/Development Authorities/ULB's shall be sent to MoHUPA, Gol to
get financial assistance under "Housing for All Mission" and therefore all the parameters of
this scheme shall have to be followed at the initial stages itself. All local authorities must
ensure that projects conform to guidelines of the Housing for All Mission, so that
beneficiaries get the advantages of subsidy.

B. Any subsidy/central assistance as per the policy for Housing for All will be directly
transferred by the eligible beneficiary.

C. Any subsidy/concessions on Excise Duty/VAT/Tax exemption given by the Government
shall be directly transferred to the developers.

D. Complete waiver of fire cess on EWS/LIG component of a scheme.

E. In case of Government land (Model No - 4A, 4B), selected developer shall give a Bank
guarantee as performance guarantee at the rate of 2% of the total cost of the project to PDA
for timely completion of the project.

F. The developer shall maintain the complete housing complex developed under the Models
of this policy for 1 year after the completion of the project. Thereafter it may be transferred
to RWA. One time maintenance amount as decided by the Government in consultation with
developer, will have to be deposited by developer as a corpus amount in a separate
maintenance fund after completion of the project, so that maintenance work is taken care of.
Contribution by allottees of the houses can be also added to the corpus.

G. If the developer leaves the work incomplete, Nodal Agency/Local Authority may get the
work completed at the risk and cost of the developer. It shall be compulsory for the
developer to submit an affidavit to this effect at the time of submission of the scheme.

H. Developer may raise loan from banks for construction of EWS/LIG flats or may finance
the same out of his own resources.
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I. The expenditure on internal development works shall be borne by the developer in all
cases. He will not be allowed to charge the cost of internal development to EWS/LIG
components or from beneficiaries, except where the sale is not at fixed price determined by
the Government.

J. The developer shall construct the houses according to the type design and building
specifications approved by SLSMC and in accordance with the norms fixed under the
applicable building regulations.

K. Standard Design of the housing units, amenities to be provided in housing area &
construction specifications would be provided at the time of EOI or at the time of approval
of building plans (as the case may be).

L. After completion of the scheme, the developer shall submit to the Local Authority two
sets of 'As Built Drawing' of the whole scheme and shall simultaneously make declaration
regarding completion of the scheme and inform the Nodal Agency about the same. For issue
of Completion Certificate of the project no charges shall be levied on EWS/LIG component.

M. It is proposed to constitute a separate “Shelter fund”. The amount received under the
Shelter fund by all urban local authorities shall be kept in separate account and shall be
utilized by the Urban Local Authority for external development works in the schemes
developed under different models of the policy or any other development activity like land
acquisition, procurement etc. for EWS/LIG housing.

5. Model -5
PPP FOR SLUM REHABILITATION AND REDEVELOPMENT HOUSING (SRRH)

5.1 Introduction and Preliminary

In line with the Bihar State Slum Policy — 2011, objective of creating a comprehensive,
holistic policy framework to address all aspects of housing for the urban poor including
slum redevelopment and rehabilitation, three Models are prescribed below for taking up
SRRH. The State Level Sanctioning & Monitoring Committee (SLSMC) will be the
authority for taking all decisions related to selection of a particular Model, project
structuring etc.

5.2 Typologies of Slums and Development Provisions

The slums are broadly classified into following typologies and the Models of their
development will be adopted accordingly:

Land Ownership Slum Typology Development Provision
No

- Govt. (Centre/ State/ ULBs/ Tenable In-situ Redevelopment

Railways/ Airports/ Forest/ etc.) (Model 5A)

2. Untenable Relocation and
Resettlement

(Model 5B)



R 79ic (3RO, 22 AS 2017

Slums with Record of Right Tenable Self-development through
(RoR) microfinance  or  self-
investment with in-situ
Up-gradation /

redevelopment under the
schemes of govt.
(Model 5C)

5.3 Step by Step Approach

A District Level Planning and Monitoring (DLPMC) is being formed for SRRH with the
District Magistrate (DM) as the Chairman for monitoring of the projects, taking all technical
and administrative decisions, enabling PDAs to conduct surveys, redressal of disputes etc.:

The District Magistrate Chairman
Chief Executive Officer of concerned ULB Member Secretary
Representative of MD of BSHB (Executive Engineer) Member
Additional Collector Member
Sub Divisional Magistrate Member
Representative Engineer of the concerned ULB Member

The Representatives, from Department/ Authority/ PDA owning the land where slum is
located and owner of the land where the R& R will take place, would be called as invitees
for all the meetings of the DLPMC.

5.3.1 Finalization of Project Development Agency (PDA):

The District Level Planning and Monitoring (DLPMC) will finalize PDA (Project
Development Agency — BSHB/ ULBs/ Planning Authorities etc.) for taking up Slum Re-
development Project for a particular slum.

5.3.2 Spatial Survey: A spatial survey shall be taken up for finalizing the outer boundary of
every slum. This will be done on GIS platform. The PDA and DLPMC can outsource the
work to any other competent agency.

5.3.3 Validation of the Slum Boundary: Project Development Agency (PDA) shall issue a
public notice indicating the slum boundary with a request to all concerned for indicating
their interest in the land, objections or suggestions on the boundary. A period of at least
fifteen days will be given for submitting the responses. After hearing all the issues raised
during the notice period, Project Development Agency will finalize the boundary. DLPMC
would be the decision making body in this regard.

5.3.4 Tenability: After finalization of slum boundary including land details, a particular
slum will be categorized as tenable or untenable by taking into account tenability of the
land, health and safety factors, issues of public interest and any other matter. DLPMC would
be the decision making body in this regard.

5.3.5 Slum Redevelopment Project Area: DLPMC would monitor the whole process and
would be the decision making body in this regard.
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(a) If the slum is tenable, on the area covered under the slum boundary, proposals of roads,
drainage etc. as per Development Plans in operation for that area shall be overlaid on same.

(b) These areas as required for master plan roads & drains shall be excluded.

(c) After same, vacant area on fringes of such slum boundary shall be taken into
consideration to make the area under slums better developable. This area, which shall be
used for slum redevelopment project shall be called Slum Rehabilitation Project Area
(SRPA) and same shall be demarcated on map. This is subject to the condition that area
provided under SRPA shall not be more than the area under the slum boundary.

(d) This SRPA will be divided in to “Rehabilitation Area” & ‘“Developer Area” provided
further that “Rehabilitation Area” on which SRRH will be taken up shall not be less than the
65% of the total SRPA.

5.3.6 Clubbing of Slums: The PDA can also consider clubbing of nearby slums in clusters
for in-situ redevelopment to make them financially and technically viable. Such cluster of
slums can be considered as a single project.

5.3.7 Notification of the Slum Boundary: After approval of the tenability, slum boundary
and Slum Rehabilitation Project Area (SRPA) by SLSMC, Project Development Agency
will notify the same in its notice board for information of all concerned.

5.3.8 Transfer of Land: DLPMC would monitor the whole process and would be the
decision making body in this regard.

a) For Tenable Slums:-On finalization of slum boundary, tenability status & SRPA by the
SLSMC, the land shall be transferred within 60 (sixty) days by the concerned department in
the name of PDA on freehold basis without any cost. Normally ULBs will be the PDA, the
SLSMC may have the right to change the PDA.

b) For Semi-tenable Slums: - PDA will initiate the process of curing of issues, which can
make the slum tenable, if permissible under relevant laws rules & regulations. Once made
tenable, the land shall be transferred by concerned department in the name of PDA on
freehold basis without any cost within a period of 60 days of notification by PDA to that
effect, with approval of SLSMC. The Transaction Advisory appointed by PDA would assist
in this regard. (See Annexure — A)

c¢) For Relocation: - For untenable slums, semi-tenable slums or any other slums, which are
to be relocated, a relocation site duly approved by SLSMC will be identified and land shall
be transferred to PDA within 60 (sixty) days by the concerned department in name of PDA
on freehold basis without any cost. The Transaction Advisory appointed by PDA would
assist in this regard. (See Annexure — A)

5.3.9 Socio-Economic Survey: The socio-economic survey of slum households will be
done by using bio-metric data or linking the same with UIDAI/AADHAAR card for
addressing concerns related to duplication of the allotments of SRRH (A photograph of all
the Family Members with the House is to be kept in records as well, for all beneficiaries).
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The survey data for HFA may be used as a base for the same. DLPMC would monitor the
whole process and would be the decision making body in this regard.

5.3.10 Validation & Preparation of final list: The socio-economic data collected by
Project Development Authority as per above said, will be put up in public domain for a
period of at least fifteen days for information of all concerned and to invite suggestions,
objections and claims during this period. All such claims received will be disposed of as per
local enquiry and cutoff date approved by the DLPMC duly authorized by SLSMC. On
basis of same, PDA will finalize the final list of families in a slum and submit the same to
Urban Local Body for approval, in case if ULB is not the PDA. DLPMC would monitor the
whole process and would be the decision making body in this regard.

5.3.11 Formation of Registered Society: After approval of list of slum dwellers, a Slum
Level Registered Society (SLRS) will be formed by taking up an extensive social
mobilization effort by PDA with the help of concerned Urban Local Body (if ULB is not the
PDA).

5.3.12 Signing of Agreement between Slum Level Registered Society (SLRS) &

Project Development Agency (PDA): An agreement will be signed between SLRS, PDA
and concerned ULB for adhering to their respective commitments. A model agreement
would be made available to all PDAs by DLPMC.

5.3.13 Issuance of Entitlement Certificates: On basis of the agreement, Entitlement
Certificate for SRRH will be issued in the name of the female head of the household or in
the joint name of the male head of the household and his wife, and only in cases when there
is no adult female member in the family, it can be in the name of male member of the
household. This will give all such beneficiaries, a right to have a EWS dwelling unit from
government at the rates notified by state government. This certificate cannot be transferred
and shall be liable to cancellation, if there is violation of terms & conditions as prescribed
for the same by DLPMC.

5.3.14 Initial Deposit and Process of Allotment: This will be in accordance with the
policy framework presented in Annexure- C.

5.3.15 Award of Work: Only after approval of SLSMC, the contract to take up SRRH
project shall be entered into.

5.3.16 Transit Accommodation: As per the terms and conditions of the bidding document
approved by DLPMC, the provision of transit accommodation shall be made by PDA
through contractor or the private developer of PPP project, as applicable and deemed
appropriate. The guiding provisions for transit accommodation shall be as per Annexure — D
to this policy.

5.3.17 Involvement of SLRS during Construction: SLRS will be proactively engaged by
PDA during the construction period so as to ensure social audit of the quality of
construction being taken up.

5.3.18 Completion of work and Handing over of assets: After completion of the work
Project Development Agency will hand over the dwelling units to the entitled beneficiaries
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as per allotment procedure. The common area and common functions will be handed over to
Slum Level Registered Society (SLRS) for the purpose of maintenance.

5.3.19 Process of allotment and transfer of ownership: The process of allotment,
payment of beneficiary’s contribution, transfer of ownership will be as per the policy
guidelines given in the Annexure- C.

5.4 Model 5A: In-situ Slum Redevelopment:

If the Slum is on tenable land, whether Central Government land / State Government land /
ULB land / land belonging to any other statutory authority or PSU, and if the land is not
essentially required for any important public purpose, then the redevelopment of such slum
will be taken up in-situ. This development may be undertaken by the PDAs through private
developers on PPP mode or directly by acting as developer. The PDA may also exercise a
combination of the above as per the project structuring to be taken up for each of such slum
on case to case basis and with due approval of the SLSMC and DLPMC constituted under
this policy. The PDAs will take assistance from the PPP Transaction Advisory appointed for
the same purpose (Refer Annexure - A for details).

5.4.1 Development on PPP Model: In line with objective of the Policy to enable public
private partnerships for slum rehabilitation & redevelopment and leveraging government
land for such projects, this Model sets up a mechanism for partnership between PDAs and
private developers for undertaking projects relating to development of SRRH.

5.4.1.1 Mandatory Development Norms: The following mandatory development norms
shall be followed by PDA for structuring of projects under this Provision and the same shall
also form part of the bidding documents:

a) Density Norms: The PDA shall ensure that density in terms of Dwelling Units per Acre
(DU/Acre) on Rehabilitation Area shall be as per provisions applicable to SRRH units, A
minimum of 250 EWS/LIG units per acre shall be applicable.

b) Mixed Land Use Norms: 5% of the built up area reserved for SRRH dwelling units shall
be developed as neighborhood shopping and community facilities (if any). Out of same, 3%
of the built up area shall be exclusively reserved for neighborhood shopping facilities. The
FAR consumed under this section shall form part of total built up area being developed for
SRRH.

¢) FAR: Maximum FAR of 3.5 will be allowed for the projects under this Model. If part of
FAR for Rehabilitation Area remains unutilized, the same can be utilized by the private
developer on Developer Area.

d) Number of Affordable Housing Units: Bid documents shall specify the number of
SRRH dwelling units to be built by the private developer for handing over to PDA. The
construction specification along with the detailed plan of the Rehabilitation Area
development shall also form part of bidding documents.
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e) Neighborhood Shopping Units & Community Area: The neighborhood shopping units
and community area as developed by developer in Rehabilitation Area shall be handed over
to PDA for further allotment and management.

5.4.1.2 Selection of Private Developer:

a) Bidding Process: The selection of the private developer shall be done through an open
competitive bidding process.

b) Eligibility Criteria: The private developers participating in the bidding process shall
qualify on the eligibility criteria given in General Conditions chapter and other such criteria
as given in Bid documents.

c) Fixed Parameter: The fixed parameter will be construction of SRRH Units along with
the neighborhood shopping and community facilities to be developed by the private
developer in Rehabilitation Area, which shall be handed over to the Project Development
Authority free of all costs.

d) Bidding Parameter: The concession fee to be quoted by the private developer for the
project will be the bidding criteria. The eligible private developer who quotes lowest grant
or highest premium shall be selected for the project. This concession fee shall be payable to
or by the PDA in installments as per conditions given in the Bid documents.

e) Payment of Concession Fees: The concession fee shall be paid in or out of the Shelter
Fund created under this policy or by the State Government as the case may be. The State
Government can contribute if needed.

5.4.1.3 Allotment of Dwelling Units:

a) The PDAs shall undertake verification and final selection of beneficiaries for the project
as per the provisions of step by step approach given in this policy vide paragraph 5.3. PDAs
will facilitate same through the Transaction Advisory and credible Non- Government
Organizations (NGOs) or any other Agency set up in this regard by the DLPMC.

b) The developer shall also proactively participate in the process to facilitate housing
finance by undertaking loan fairs and providing handholding support to beneficiaries.

¢) The beneficiaries found eligible as per the conditions of eligibility as described under
Section 3 of “Annexure — C: Principles and Mechanism of Allotment” and having valid
Entitlement Certificates shall be issued allotment letters by the PDA. It is further provided
that efforts shall be made to ensure that numbers of SRRHs built in a particular project
exceeds the no. of entitled beneficiaries in that particular slum, so that balance EWS units
built under this Model can be utilized for the purpose of allotment to slum dwellers having
entitlement certificates from nearby untenable slums or otherwise.

d) The PDA shall allot SRRH to beneficiaries having entitlement certificates at the rate
notified by State Government for allotment of such housing units.

5.4.1.4 Utilization of Developer Area: The private developer shall utilize the Developer
Area for taking up housing and commercial projects, subject to provision of Planning &



fER a5l GrTYR), 22 AS 2017 85

Building Standard Regulations in force and subject to provisions of this policy. The
developer would receive this area on freehold basis from the PDA if the statute of the
concerned authority that owns the land allows it, as per terms and conditions defined in the
bidding document.

5.4.1.5 Other incentives and relaxations:

The projects under this Provision will also be eligible for availing following incentives and
relaxation:

a) Fast track approval process: The projects under this Provision shall be eligible for fast
track approval process as specified in General conditions.

b) Exemption from various fees, Charges & Security Deposit: The projects under this
Provision shall be eligible for exemption from following fees, deposits and charges limited
to development on Rehabilitation Area:

i. Exemption from sanction fee of building plan sanctioning authorities;

ii. Exemption from payment of external/peripheral development charges of Urban Local
Bodies etc.

iii. Exemption from keeping of security deposit by building plan approval agencies.
5.4.2 Development of SRRH by PDAs, directly:

The Project Development Agency may take up In-situ Slum Redevelopment directly by
itself. For purpose of such redevelopment, PDA may engage State/ Central Public Sector
Enterprise (PSEs) as executing agencies, with approval of SLSMC. In such cases, following
principles shall be applicable;

5.4.2.1 SRRH over Rehabilitation Area
The principles as given vide sections 5.4.1.1 & 5.4.1.3 shall apply, mutatis mutandis.

5.4.2.2 Developer Area
The principles given under section 5.4.1.4 shall apply mutatis mutandis. Further, PDA will
be at liberty to auction such land or develop it on PPP or any other model.

5.4.2.3 Incentives and Relaxations
The principles given under section 5.4.1.5 shall apply mutatis mutandis.

5.4.3 Slums on Central Government Land

5.4.3.1 Central government land owning agencies should also undertake “in-situ” slum
redevelopment on their lands occupied by slums by using it as a resource for providing
houses to slum dwellers. In case of relocation, a land should either be provided by the
agency itself or the agency may collaborate with the State Government for obtaining land.
Central Government agencies should not charge land costs for the land used for the purpose
of housing the eligible slum dwellers.
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5.4.3.2 For taking such slum redevelopment projects, the Central government agencies shall
also be eligible for availing the grants and subsidies from Central and State Government, as
applicable.

5.5 Model 5B: Relocation and Redevelopment

Slums on untenable sites or otherwise, as decided, will be relocated in housing projects as
described under this Model.

5.5.1 Relocation Sites: The identification of the relocation sites should be preferably made
within close proximity to the original slum area from where the dwellers are being
relocated. Only in case of non-availability of developable sites within the specified range,
far-site resettlements may be undertaken. The vacated site of slum area shall be secured and
utilized within stipulated time for its intended purpose. The site identified for relocation, if
any, shall be provided free of cost to the PDA. On such land PDA shall take up development
of EWS housing. (Also Refer Annexure — A)

5.5.2 Land Owner’s Contribution in special cases: In cases of relocation and
redevelopment of slums, the original site may have to be handed over to the original land
owning agency for development of facilities and amenities for public purpose (whether
Central / State government or other agencies such as Airports, Railways, etc.).In such cases,
the land owning agency shall contribute an amount on per dwelling unit basis, for the total
numbers of beneficiaries surveyed and found to be eligible in the concerned slum area by
the PDA. The land owning agencies contribution shall be equivalent to difference between
cost of construction of EWS house and contribution to be paid by the entitled beneficiary or
as decided by State Government. Subsidies available under any other government scheme
can be dovetailed to the extent possible. State Government may issue detailed guidelines for
this purpose from time to time.

5.5.3 Relocation Plan:

a) The process for identification of beneficiaries in such slum areas shall be same as
prescribed in 5.3.9, 5.3.10, 5.3.13 & 5.3.14; mutatis mutandis.

b) All or any of the households staying in a slum notified for relocation shall be provided
with EWS housing within: -

i. EWS dwelling units constructed in other Models by PDAs (Mandatory or PPP) on such
terms & conditions as approved by SLSMC.

ii. SRRH units in Model 5A, if number of units being constructed is more than the number
of entitled beneficiaries

iii. SRRH constructed specifically on a Relocation Site by PDA as given in 5.5.1
5.5.4 Transit Accommodation: It is to be provided to the slum dwellers, as per the

Guidelines provided in Annexure — D to this policy and other directions issued by State
Government in this regard, if any, from time to time.
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5.5.5 Notwithstanding anything to the contrary, other provisions of allotment, incentives,
standard provisions, etc. as applicable in Model 5A shall apply, mutatis mutandis to this
Provision as well.

5.6 Model 5C: Beneficiary-Led Individual House Construction or Enhancement

Slums on lands where ROR is in the name of Slum Dwellers will be redeveloped in-situ
through up gradation of existing dwelling unit and municipal infrastructure services.

5.6.1 Implementing Agency & Mechanism: The Project Development Authority will
develop a comprehensive slum up-gradation project proposal for up-gradation of such slums
by making provisions for various utilities and other urban infrastructure in the existing slum
area. The benefits available under various schemes of Government of Bihar and
Government of India will be dovetailed for implementation of such up-gradation projects.

5.6.2 Beneficiary contribution will be fixed as per specific provisions made in the
redevelopment scheme for in-situ up gradation and as approved by the SLSMC.

5.6.3 Similar benefits will also be available to non-slum poor having land in areas /
habitations proposed for redevelopment / up-gradation under this Model, provided they have
not availed of assistance from Government under any other program for the purpose of
housing.

ANNEXURE-A
Redevelopment and Rehabilitation of Slums on PPP Model

The slums in Urban Area are settled either on their own private land or on State Government
Land or on Central Government Land or on other’s Private Land. Redevelopment &
Rehabilitation of such slums is a challenging task and require support of public
representatives, district administration, NGOs and the Samuhik Vikas Samiti of Slums.

Private developers should be invited to develop affordable houses for slum dwellers either
in-situ or relocate them on other Government / ULB lands. Various incentives to be
provided to the developers have been discussed in the preceding chapters.

The Project Development Agency / ULB / District Level Planning & Monitoring Committee
may appoint a Transaction Advisor to identify the sites acceptable to the slum dwellers for
their resettlement. The Transaction Advisors will not only identify the suitable sites but will
check the financial viability of such projects also.

The Transaction Advisor on the basis of public consultation will suggest the authority as to
which slum(s) is to be developed in-situ and which slum(s) is to be resettled on other land
identified in consultation with the authority & the slum dwellers.

The Transaction Advisor will design the development model taking in to consideration the
provisions given in State Slum Policy, guidelines of central scheme “Housing for All
(HFA)”& the State Building Bye Laws. They will also prepare a financial model which is
attractive to the slum dwellers, to the private developers & to the Urban Local Body /
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Authority. They will also identify the hindrances likely to occur during implementation of
project and will suggest remedial measures.

The Transaction Advisor will identify technically & financially competent developers who
can redevelop the slums or resettle the slum dwellers with better livable environment. They
will prepare RFP document, invite bids on PPP model from the developers through National
Bidding Process, will conduct pre-bid meeting& clarify the queries of bidders, will issue the
addendum (if required) incorporating acceptable suggestions of bidders, will evaluate the
technical & financial bids, will assist the authority to award the work to selected developer,
will prepare concession agreement and will assist the authority till financial closure.

The state government through Urban Development & Housing Department may empanel
qualified Transaction Advisors to provide services to the PDAs and will provide list of such
consultants. The PDAs will directly get the price proposal from the empanelled consultants
and will appoint the transaction advisor on Lease Cost Selection Basis.

ANNEXURE-B
General parameters to obtain the benefits of Housing for
All Mission for urban area launched by Government of India

Government of India has launched Pradhan Mantri Avas Yojana 2015 in which four
verticals are proposed for the purpose of interest subsidy and direct subsidy to the
beneficiaries. Any project which qualifies for In situ Slum Redevelopment, Credit Linked
Subsidy Scheme or Affordable Housing in Partnership or Beneficiary Led Individual house
construction or enhancement scheme may be sent to Government of India as per the
procedure laid down in the scheme of Government of India —

A. Credit Linked Subsidy Scheme

(1) Credit Linked Subsidy will be provided to EWS/LIG for procurement or construction of
house. Beneficiaries of EWS/LIG seeking housing loan from bank or other financial
institutions would be eligible for interest subsidy @ 6.5% for a tenure of 15 years. This will
be available for loan amount up to Rs. 6 lakhs.

(i1) The subsidy will be channelized through HUDCO and NHB to lending institutions,
Central Nodal Agency (CNA) will be responsible for ensuring implementation of the
scheme and State Level Nodal Agency will facilitate the identified eligible beneficiaries in
getting approvals to avail subsidy under this scheme.

(iii) Lending institutions will submit claim to CNA who will release the subsidy amount to
lending institutions which will be deposited in loan account of beneficiaries.

(iv) This facility will be available for housing loans availed for new construction where area
of housing units shall be up to 30 sqm carpet area for EWS and up to 60 sqm for LIG is
being constructed.
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B. Affordable Housing in Partnership

(1) Under this provision financial assistance to EWS houses is available and Central
assistance @ Rs. 1.5 lakh per EWS house would be available for the projects being built by
Local Bodies or in partnership with private sector.

(1) In such cases upper ceiling on the sale price of EWS houses would be decided by State
Government.

(iii) The project can be mix of houses for different categories but it shall have at least 35%
of the houses for EWS category and single project shall have at least 250 houses (State
Government is going to request GOI to reduce this no. to 150, a notification for the same
will be made subsequently). Detailed Project Report of such projects will be prepared and
shall be approved by SLSMC.

(iv) Allotment of houses to identified eligible beneficiaries in AHP projects should be made
following a transparent procedure as approved by SLSMC and the beneficiaries selected
should be part of HFAPoA preference in allotment may be given to physically handicapped
persons, senior citizens, scheduled castes, scheduled tribes, other backward -classes,
minorities, single woman, transgender and other weaker and vulnerable sections of the
society while making the allotment the families with different-abled persons and senior
citizens may be allotted houses preferably on the Ground Floor or Lower floors.

C. Beneficiary Led Individual House Construction

(1) In case EWS plots are allotted by Local Authority in their scheme such allottee belonging
to EWS category to construct house on such land owned by him may avail central assistance
of Rs. 1.5 lakh for construction of new house. The beneficiary for availing this assistance
shall approach the ULB with documentation of land ownership.

(i1) The Urban Local Bodies shall validate the information given by the beneficiary and
building plan for the house submitted by beneficiary so that ownership of land and other
details of beneficiary like economic status and eligibility can be ascertained.

(i11) On the basis of these applications ULB will prepare an integrated city wide housing
project for such individual beneficiaries in accordance with the City Development Plan.
Individual applicants for assistance shall not be considered.

(iv) Such projects would be approved by the states in SLSMC which will be submitted to
Central Sanctioning and Monitoring Committee to release central subsidy.

D. ““In-situ”” Slum Redevelopment using land as Resource
(1) Slums, whether on Central Government land/State Government land/ULB land, Private
Land, should be taken up for “in-situ” redevelopment for providing houses to all eligible

slum dwellers. Slums so redeveloped should compulsorily be denotified.

(i1) Private partner for Slum Redevelopment would be selected through open bidding
process. State Governments and cities would, if required, provide additional Floor Area
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Ratio (FAR)/Floor Space Index (FSI)/Transferable Development Rights (TDR) for making
slum redevelopment projects financially viable. Slum rehabilitation grant of Rs. 1 lakh per
house, on an average, would be admissible for all houses built for eligible slum dwellers in
all such projects. States/UTs will have the flexibility to deploy this central grant for other
slums being redeveloped for providing houses to eligible slum dwellers with private
participation, except slums on private land. It means that States/UTs can utilise more than
Rs. 1 lakh per house in some projects and less in other projects but within overall average of
Rs. 1 lakh per house calculated across the State/UT.

(iii) “In-situ” redevelopment of slums on private owned lands for providing houses to
eligible slum dwellers can be incentivised by State Governments/UTs or ULBs by giving
additional FSI/FAR or TDR to land owner as per its policy. Central assistance cannot be
used in such cases.

(iv) Beneficiary contribution in slum redevelopment project, if any, shall be decided and
fixed by the State/UT Government. Eligibility of the slum dwellers like cut-off date etc. will
be decided by States/UTs preferably through legislation. Refer PMAY Scheme Guidelines
for more details.

ANNEXURE - C
Principles and Mechanism of Allotment
1. Introduction

The State Level Sanctioning & Monitoring Committee (SLSMC) shall establish a
transparent and professionally managed system for allotment of EWS and LIG housing units
created under the provisions of this Policy. The key objective of proposed allotment system
will be to generate predictability, transparency and ensure social auditing. The system will
work on the principle of a continuous process of registration of all those families, who want
to avail of dwelling units under this Policy. This will also help State Government in
assessment of housing shortages in various cities and plan accordingly. Further, all activities
will be on a web based online platform and documents will be put in public domain for
ensuring transparency and social auditing. The allotment process shall adhere to following
guiding principles.

2. Allotment of Affordable Housing (AH)

(A) Eligibility Criteria for Applicants:
Following will be the eligibility and terms & conditions for allotment of dwelling units
under the policy.

1. The beneficiary / applicant shall be the resident of a particular urban area of Bihar on a
cut-off date, which is notified by State government in this regard. (All citizens residing
before SECC 2012)

ii. A “dwelling unit” shall be allotted only to such beneficiary family, who do not own any
leasehold or freehold pucca house or plot either in his/her own name or in the name of
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spouse or any dependent member (including unmarried children) of his family in any urban
area of Bihar.(Self Certified)

iii. Income eligibility criteria for applicants applying for EWS & LIG Housing shall be up to
Rs. 3,00,000/- per annum and from Rs. 3,00,001 to Rs. 6,00,000 per annum; respectively.
The income will be certified on basis of Income certificate issued by competent official of
the concerned Department.

iv. Dwelling Unit i.e. Flat/Apartment shall be occupied by allottee within one year of taking
over of the possession of same.

v. Dwelling Unit cannot be put on rent by the allottee.

vi. The minimum lock-in period for transfer of ownership by the beneficiary will be 10
years from the date of handover of the unit.

vii. The ownership can only be transferred to another beneficiary, who himself/herself is
also eligible for allotment of a dwelling unit under this policy and satisfies all the above
mentioned criteria with the permission of the PDA.

viii. The affordable housing unit allotted to the beneficiary shall be strictly used for
residential purpose. If, at any point, it is found by the competent authorities, that it is being
used for any other purpose other than residential, the allotment will be cancelled with
immediate effect and the beneficiary will be black-listed.

(B) Online registration

A person who desires to procure a dwelling unit from any Project Development Agencies
will be required to register on-line on the official website of PDA. The online registration
shall require capture of bio-metric data or submission of UIDAI/AADHAAR number of all
family members (above age of 5) at the time of registration.

(C) Unique Account Number
On the basis of online registration, a Unique Account Number (UAN) will be generated.
The same UAN shall be used by the applicant for all transactions with the PDA.

(D) Application for allotment in specific project

As and when a public notice, inviting applications for allotment of any affordable housing
unit is issued by PDA, the registered person will apply online through official website of
PDA.

(E) Facilitation Centre
Persons not having access to computer & internet can visit Facilitation Centers notified by
SLSMC and PDA for the purpose of online registration and application.

(F) Draw of Lots

The draw of lottery for allotment of property will be made on an IT Platform having
randomization abilities. The detailed process will be decided by PDAs. This will be done in
presence of independent observers.
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(G) Transactions through UAN
The request of allottees for change of ownership, mutation, payment of dues or request for
NOC etc. shall be made on-line through the same Unique Account Number (UAN).

(H) Transparency
All documents including affidavits submitted by applicant shall be put up in public domain
for the purpose of social auditing.

(I) Preferential Allotment and provision of Reservation

Preference in allotment may be given to physically handicapped persons, senior citizens,
Scheduled Castes, Scheduled Tribes, Other Backward Classes, minority, single women,
transgender, and other weaker and vulnerable sections of the society. While making the
allotment, the families with differently-abled persons and senior citizens may be allotted
house preferably on the ground floor or lower floors. The reservation policy for allotment, if
any, as stated in the statute of the concerned authority that owns the land, shall be applicable
mutatis mutandis.

3. Allotment of Slum Redevelopment and Rehabilitation Housing (SRRH)

The method of allotment as prescribed above for AH shall apply mutatis mutandis for the
allotment of SRRH; subject to following specific conditions.

(A) A slum dweller family will be entitled for one dwelling unit only, even if the family is
occupying more than one unit in the slum.

(B) The slum dweller family should have been occupying the dwelling unit on or before the
cut-off date announced by the government.

(C) The slum dweller family should have enrolled itself as member of Slum Level
Registered Society (SLRS).

(D) The name of the slum dweller’s family should figure in survey conducted by
government for the purpose.

(E) The actual occupant of slum dwelling unit should be taken for this purpose as eligible
family.

(F) The entitlement shall be for a EWS category of house.
(G) Any other specific conditions and eligibility criteria as set out by DLPMC.

(H) The allotted unit is Non-transferable in any case.
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ANNEXURE - D

Transit Accommodation
1. Background

Conditions of the urban poor staying in informal settlements (Slums) become more
vulnerable as many a times they are evicted without provision for transit shelter or other
basic services for them. At the same time there remains a requirement of relocation of some
of the slums (informal settlements), which are on untenable lands and where public lands,
on which such slums are located, are required for other infrastructure projects. Therefore,
there is a need to have a balanced approach for dealing with such cases. This becomes more
important as Government of Bihar is committed to protect shelter and other rights of urban
poor. Therefore, these guidelines have been formulated to provide for a mechanism, for
provision of transit housing to eligible families of evicted slum dwellers before final
rehabilitation of such families is taken up. It is envisaged that these guidelines will create a
supporting framework for pursuing Housing for All one hand and to facilitate urban
infrastructure projects on the other hand.

2. Basic Features

a. Identification of Beneficiaries: The slum dwellers eligible under this policy for
rehabilitation shall be eligible for assistance under these guidelines.

b. Transit Site: Suitable Land as a Transit Site shall be identified by the Developer for
relocation of beneficiaries.

c. Implementing Agency: The developer should either build or provide rental transit housing
or in certain cases provide monthly allowance to the designated beneficiaries, for
accommodation as approved by the PDA.

d. Development Plans & Estimates: The transit houses shall be developed as per the
approved plans and estimates notified by SLSMC from time to time.

3. Provisions in Transit Housing
Physical Infrastructure: The transit housing shall mandatorily have following provisions:

i. Safe Drinking Water Supply.
ii. Street Light(s).
iii. Community Toilet(s).

4. Rehabilitation of Slum Dwellers

Within two years full and complete rehabilitation of evicted slum dwellers in terms of
provisioning of EWS house (standard size) to entitled beneficiaries, shall be made. Work on
same shall start, within three months of such temporary relocation of slum dwellers.

5. Temporary Shelter Sites in cases of Emergency Evictions
There are possibilities that construction of transit housing may take time and same may not
be possible to be built before eviction, for example, where removal of encroachment may be
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required for development of roads, drains or any other matter of urgent public importance,
requiring such eviction. In such cases; requisitioning authority, Local Bodies & State
Government will take proactive steps to provide temporary shelter sites; where provision of
drinking water, lighting, etc had been made. In such cases, after construction of Transit
Housing, evicted slum dwellers will be given option to either move to such transit housing
or they can choose to stay in the temporary shelter site provided by the Government.

6. Nodal Officer
There will be Nodal Officers from Urban Local Bodies and District Administration to
coordinate various measures to be taken as per provisions of these guidelines.

ANNEXURE - E
Indicative Block Plan Options for EWS and LIG Categories( Only for reference)

EWS Option - 1 (G+3 Format, Carpet area of unit — 27.7 sq.m.)
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